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LEGISLATIVE ASSEMBLY. 

Monclay, 16th Februllry, 1925, 

'fhe Assemblv met in t ~ ASl!embl,v Chumher at Eleven of the Clock, 
Mr. President in the Cha.ir. 

~  AND ANSWEitS, 

CANYAflSING BY Al'PU(,ANT8 FOil .t\PPOINTM}'NTS UNDE.lt THE C ~ RA , 

GOVERNMENT. 

849. ·8ir Oampbell Rhodes: Will thc Government kindly state whether 
theil' regulation that "Any attempt on the part of a. candid&-te to enlist 
support for his applicartion through pl-rsons of influrnce will disqualify him 
for appoint.ment" applies to dl posts under the Centra.l Government anci 
it 80 dOB>; it recommendation from a. Member of the Assembly disqualify 
R c!l'ndidatn {or uPP,)intmf.-nt. '! 

The Bonourable Sir Alexander :Muddlman: The Hegulation applies to the 
majority of pm,t.s adrnisRion ttJ which is b,v {,xamination and to certain posts 
admission t,o which is by nomination. ~  'Iember of the Legishitive Assem-
bly is undoubtedly a person of iJlflueneo and a I'ccommendlltion from n 
Memher for appointment to fI post to which the rea-ulution applies, if soli-
cited by the rnlldidate, ",·ould rendf'r him linble to disqualification. 

Sir Oampbell Rhodel: Does that appl.v to lll1 appointmf'ntR undC'r Gov-
ernment? 

The Bonourable Str Alexander 1I(uddlman: I huvC' hlld the m tt~~  looked 
into, and t.here iR no general rule. It is [l rule in most regulations regulat-
ing ndmission to Government service. 

Sir Oampbell Rhodel: Will Government mAke it of general applicotion, 
because we nrc much harnssed b:v these applicationR? 

The Honourable Sir Alexander 1I(uddlman: . I shill! have much pleasure 
in considering that point. 

Kr. A. Rangaswami Iyengar: Mn,Y I know, Sir, whether thnt rule npplieB 
to Members of the Assembly? 

The Honourable Sir Alexander )[uddlman: I have just stated that they 
Ilre persollR of i e Ct~. 

Kr. Gaya Prasad Singh: May I take it that n certificate gr!\11ted by n 
~em e  of the Legislative Assembly to all npplicant renders him unfit or 
disqualified? 

The Honourable Sir Alexander J[uddiman: If solicited by the candidate 
flnd if the clwdidate canvasses for it, 'yes. 

Kr., GVa Prasad Singh: But certainly, Sir, no man will give R certifi-
cate without ~ei  asked for it? 

( )051 ) A 

• • 
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The Honourable Sir Alexander lIuddiman: The Honourable Member ia 
better able to speak on that point of fact than I um. 

Mr. E. Ahmed: In the cllse of candidates coming  from the interior of 
the provinces for appointments here under the Central Government, 'Would 
it not be of great help if they could get fI word saying that they possess 
good characters and have ability and come of good families? 

The Honour.ble Sir Aluander Muddtman: Certifi<lotes of that kind are 
certainly provided for in most regulations. 

INDIAN STUDENTS) DEPART MEN '1', LONDON. 

850. ·Xhan Bahadur Sadaru HWISIin lDwl: (a) Will the Govern-
ment be pleased to st&,te if it is a fact tha.t the Secretary of Sta.te for India' 
has accepted the proposal of the Inditm. Government in connection with the 
Lytton Committee Report to maint.ain the Indian Studente' pepartment 
in the High Comrriissioner's Office? 

(b) If so. will they please lay a copy of their proposal on the table? 

lIr. J. W. Bhore: (a.) Yes. 
(b) A copy is laid on the table. 

Bzt'tact& from the Govn7lmwt oj 11Idia's ~81 t  No.8, dated tll,e 18th Sfptfmber 
19t~ . 

• •  • • • * 
4. Indian Stu.dt-nts' e . ~  (jlfll'Ugrap/t 8S.-l'he Committee proposes that 

the Indian Students' Department should he abolished and replaced by (Il) a central 
agency maintained by the Indian Universities in London (paragraph 92 of Report) and 
(b) an inquiry office in the office of the High Commissioner (paragraph 93 of Report). 
With the firllt of the proposed agencies we will deal further in paragraph 7 below_ 
The second amounts to nothing more than the retention of the Indian Studenta' 
Department under another name. This is, in fact, the proposal of the High Com-
missioner who points out, that some official organisation is in any case essential :-

(i) to look after State Hcholan and the disbursement of their stipends; 
(ii) to administer the funds of youths placed by their parents under the 

guardianship of the High Commissioner for India; and 

(iii) to perform the functions suggested in paragraphs 93 and 98 of the Report. 
We are of opinion that the Indian Students' Department must be retaim,d, but in 
order to remove prejudice it should, subject to such reorganisation as may he neces-
sary, assume a more neutral title such as "Education Department (If the High 
Commissioner's office" as suggested lJy the High Commissioner . 

• • .. • 
7. The Need for an agency or agencies in LOIidon (paragl'aph 92) . .. .. * 
In view of the Ileed for continuing the "Education Department of the High 

Commissioner's office" we agree, for the present, with the opinion expressed by 
the Government of the Central Provinces that the work required of 1\ central agency 
in England could heRt continue to he .e o ~e  hy th.is hl'allch of the. High Com-
'miRsioner'H office. We al'fl supported III thiS concluRlOlJ by the IndlQn Univer· 
"itios Conference, which after a (:al't'ful examination of the question was of the 
opinion that the proposed University Students' Information Bureau, w/lf'ln formed, 
might use the existing organhiatiolJ in Great Britain and that the question of forminp: 
110 separate central agency ·in England for Indian Universities might be deferred till 
further experience had been gained of the working of the Bureau. *  • 

• • • * 
We would leave undisturbed the existing arrlUlgement whereunder the Burma 

:Society eaten for t.he requirements of Burma ~t e ts . 
.. .. • • .. 
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INDIANS IN ".UUOUS Cl,ASSES OF ApPOINTMENTS ON THE NOIlTII 

WE.'1TEllN RAILWAY. 

851. "'Khan Bahadur W. :II. BUllually: With reference to Baboo 
,Runglul Jlljodia's questions Nos. 619, ~ , 621, 622 and 628 in the ~ist 
.(1£ questions dded 31st J anunry 1925, will the Government pleaose furnish 
-the infonnution therein usked, for the N" orth Western Railway? 

:IIr. G. S. 81m: Question No. 619.-The reply already given applies 
-except that there are at present two Indian Assistant Controllers of Stores 
·on the North Western Hnilway. 

Question No. 620,-1'hc information relating to the North Western Rail-
wa.y is available in the Huilway Board's Classified List which is in the 
Library. 

QueBtion No. 621.-'l'he reply already given applies. 
'Que8tion8 NOB. 622 and 623.-The Honourable Merttber is referred to 

the statistics given in chapter V of the Report by the Railway Board on 
Indian Railways for 1923-24 showing the numbers, by Departments, of sub-
'<Irdinate staff on Indian Railways classified under Europeans, Anglo-Indians, 
Muslims and Non-Muslims. The Government have no further statistics 
:and do not propose to cull for statistics in any greater detail. 

SI'ECIAI, XMAS TRAIN FROM KAltACHI TO LAHOltE FOR EMPLOYEES OF 

THE NOltTH WESTERN RAILWAY. 

852. "'Khan Bahadur W .•• Bussanally: (a) Is it a fact that on Xma8 
-special train is run every year from Karachi to L&hore ood back for the 
'benefi t of rail way employees only? 

(b) If SO, what is the number of such ('lID.ployees carried by that train 
.during the last Xmas? 

(c) What was the cost o£ that special to the railway administration? 

Mr. G.  G. 81m: (a) NQ. 

As an experiment u special train wus run lust Xmas from Karachi City 
to Lahore Rnd back for Indian railway empl0'yees proceeding to their homes, 
'becl,\use in the previous year the travelling public had been much inconve-
nienced by the large number of railway employees travelling at that time 
in the regular trains. The alternative to the running o£ a special train was 
the duplication of another train and it was conflidered that the fonner was 
preferahle as avoiding inconvenienee to the travelling public. 

(li) About 1,450 from Karachi und Kotri, augmented by others from 
'Suklmr and M ultun areas. 

•  . (c) It is not possibl'l to calculate the exact cost of this special train but 
It IS probable that the actual additional expenditure involved in carrying 
these employees was not more than about Rs. 2,000. 

INDIAN :E;\UI,OYE1>:S IN THE'RAILWAY WORKSHors AT KAltACRI. 

853. "'Khan Bahatiur W. K. BU8sanally: (a) What is the total numher 
'of Indian employees in the railway workshops at Karachi of various grade8 
1111<"l' denominations? . 

(b) How many of these are residents of Sind r.nd how many of the 
Punjab. Emd e e~ e e  

(c) How m\ny of e~  class are artiz8Ds and o~ mmy O"'>lies? 
, A 2 
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1Ir. G.  G. 81m: The Honourable Member is referred to Chapter 
V of the Report by Railway Roaro. on Indian Railways for 1923-24, 
Vol. I, R o i ~ the number of Europeans, Anglo-Inqians, Muslims and 
non-MuFllims employed on Railways. Government have not got informa-
tion in nny greater detail than this nnd cannot undertake to ('oUect it. 

RECRUITMENT OP SlNDHI8 IN THE SIND SECTION OF THE NORTH 

WESTERN RAII,WAY. . 
8.54. ·Khan Bahadur W. II. HUl8&Dally: (a) Is it a fact that Silldhi 

Muhammadans do not find any place in the Traffic Department and on 
the Sind section of the N.-W. R. except as menials? If the answer be in 
the negative, will Government ple&-se give their relative numbers in the 
various Departments? 
(b) Is it a ~. that Punjabis and others are preferred to Bindhia on 

the Sind section whether Hindus or Muhammadans? If not, will Go"rn· 
ment please give their relative numbers apart from menials? 

(c) Do Government propose to ~s e orders that Sindhis be recruited: 
in increasing numbers, whether Hindus or Muhammadans, from year to year 
with a view to eliminate all unnecessary expEmse of importation? 

1Ir. G. G. 81m: (a) Government have no information. 

(b) Appointments are made in view of practical quulificutions of candi-
dates and Government have no reason to suppose that any such discriminn-. 
tion as referred to is made. 
(c) No. 

iNTRODUCTION OF A NE\V DIVISIONAl, ARRANGEMENT OX THE NORTH 

''WESTERN RAILWAY. 

855. ·Khan ~ W ••• HUBS.Dally: (a) Is it a fact that recently 
a new divisional.arrangement hl18 been introduced on the N.-W. R. and 
80medistricts which originally existed on that line have been aboli3hed? 
(b) Is it a fact that ill oonsequence of this arrangement several new 

buildings have been erected' at Karlichi and elsewhere to !lICOOmmodate 
thelle new offices? 
(c) If so, what has been the total cost of these new buildings and the 

removal of offices generally? 
(d) If this new 8'lTangement hr.s been introduced with a. view to 

economy will the Government state how much money has been saved by 
this courRe? 
(e) How many appointments carrying a salary of over RI. 500 ". 

month have been abolished in consequence of this change and how many 
of lesser r&nk? 
(f) If the new arrangement has been introduced for some other reaaons 

what are they? 

Mr. G. G. 81m: (a.) Yes. 
(b) Yes. • 
(c) 'fhe approximate cost is Rs. 2,01,581. 
(d), (e) and (f). The Honourable Member is referred to item (0) of the 

reply given in thIS Assembly on 2nd February, 1925, to Mr. phamaD LalI's 
question No. 585. , 
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GRANT m' COMl'ENSATORY ALLOWANCE TO RAILWAY EMPLOYEES AT 

KARACHI. 

856. ·JthaD Bahadur W. II. Bussanally: Will Government be pleased 
.to refer to the reply given to unstarred question No. 2120 asked' on the 
17th df September 1924, Imd sta.te if Ii,ny decision has been arrived at 
with regard to grllnt o~ compensatory 'allowance to railway employees 
.drawingover Rs. 100 per mensem and' st&<fiioned a.t KlIl'schi? 

Kr. G. G. 8im: '1'he D.latter is still under consideration. 

GRAN'r OF EXT1lA PAY TO INDIAN DRIVERS ~ SUNDAY WORK. 

857. ·Xhan BahadurW. ~. BuaaanaJly: Will Govenunent be plcllEll'ld 
to refer to reply given to unstarred question No. 2151 (d) asked on the 
12taof September 1924 aid state if any, d'ecision has been lIlTived at 
witfi regard to the grant of the same privileges of extra pay to Indian drivers 
for worldng on Sundays as are enjoyed..by the European Bnd' Anglo-Indian 
drivers? If not, when is it likely to be arrived at? 

Kr. G.  G. 81m: Government havc called for a report on the subject from 
all Railways. All the replies have not yet been received. As soon as all 
replies have been received, the question will be considered and a decision 
arrived at as soon as possible. 

lIM COMMITTEES. 

·858. ·]I[aulvi Mohammad 8h&fee: (a) Will the Government be pleased 
to state when were the Central Raj Oommittee and the other Raj Com-
mittees at J eddah and in the Provinces of India and ot,her important. ccntres 
formed? 

" ,:; 'J. 

(b) What was the object of forming them'Bnd what Bre the rules and 
regulations which govern the Raj Committees a8 at present constituted? 

(c) What is the cost of maintaining the Haj Committ,ee at Jeddah, t4e 
'Central Raj Committee and the other Raj Committ.ees in British India? 

(d) Would the Government be pleased to place on the table the report, 
if any, of the working of the said oommittees from the time of their establish-
ment to the present time? 

Kr. J. W. Bhore: 'rhe reply to this question is somewhat lengthy and 
with your permission, Sir, I shall lay it on the table. 

(a) The Central and the Jeddah Raj Committees were 
formed in 1922. '1'he Hoj Committees in Bombay, Karachi and 
Culcut.La were created in 1908, 1912 flnd HH3, respectively. The Com-
mittee in Calcutta was converted into fl provincial Committee in 1917. The 
Bihar and Orissa Raj Committee was constit.utod in 1\)14. 'fhe Govern-
m('nt of India have no information us to whether there flrc other Raj 
'Committees and, if so, when they were cOllstituted. ' 

(/l) 'rhe C(lllt,ral Haj Committel! WI\.S fon-ned mainly for th(' purpose of 
raising funds from the Mm;lim (lommunit.y to m( (~t tlw (,ORt of the repatria-
tion of indigent Indian pilgrims strullded at J oddnh. But Ill! no adequate 
response was forthcoming to the appeal for priVAte fundtr,',; this Committee 
ceased t.o function. The Committee in J eddah waR intended to assit:zt the 
British Agent, Ilnd Consul in administering funds mised from private 
'sources whk, might be placed at his disposal for repatriating destitutes, 
:.and beClllTHl moribund for the SRllIf eR~o  /lEI the Centml Raj Committee . 

• 
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The object of forming the provincial and local Committees at different. 
centros in India was to provide suitable local agencies to assist in the 
collection of funds from private sources for repatriating destitutes, to 
disseminate information regarding the approximate dates of s i~i , rates 
of fares and other matters connected with the pilgrimage, to advise and 
assist intending pilgrims from their respective localities, and to supply 
timely infonnation to the Raj Commit.toos at t ~ ports of embarkation in 
regard to the numbers and dates of departure of Auch pilgrims. No 
rules or regulations have been framed by Government in regard to these-
Committees. 

(e) As I have pointed out in my answer to part (b) of the question, the-
Central Raj and the J eddah Cmnmittees no longer exist. The Govern-
ment of India give financial assiRtance from' contral revenues only to the 
Bengal and Bihar and OriRsa Haj Committees, but to no others. 

(d) ~o such report has been rpceived by I:hc Government of India.. 

FACIUTIES FOR INDIAN PILGRIMS IN JEDDAH. 

859. *Kaulvl Mohammad Shafee: What alTBIlgements, if any, have-
boon made in J eddah to secure facilities for the Indian pilgrims on their 
return from the Holy places pending re-embarkation for the return journey?' 

JIr. J. W. Bhore: There is 0. British COllsul at Jedqah to give advice, 
assistance a.nd protection to British suhjects and British protected perSODS, 
including Indian pilgrims to the Htldjaz. A special Indian Pilgrimage-
Officer has also been employed at Jeddah during the last two pilgrim 
seasons in order to assist the Dritish Consul in looking after their welfare; 

ORGANIZATIONS FOlt THE SUPERVISION _ OF THE EMBARKATION OF PILGRIMS. 

860. *Maulvl Mohammad Shafee: Is there any Government or private 
agency to organize the actual embarkation of the pilgrims at. the ports of' 
departure? If so please state the actual working of such organizations? 

JIr. J. W. Bhore: In Bombay all arrangements for the-embarkation of 
pilgrims are made by the Pilgrim Department and the Port Realth Staff. 
The Pilgrim Department peons conduct pilgrims o~ the M'UBafirkhanaB to· 
the disinfection station a.nd from there to the ship. Actual emba.rkation is 
conducted and controlled jointly by tho Port Health Office and the Pilgrim 
Department Staffs. Similar alTangements are made at Karachi where-
Government Departments are also helped by a non-official Haj Commit,tee. 
At the wharf the Police Department keeps order a.nd prevents unauthorisect 
persons entering the areas reserved for pilgrims. 

PORTS OPEN FOR THB PIl,GRIM TRAFFIC. 

861. *Mamvl Mohammad Shaf •• : Which ports were opened for the" 
departure of pilgrim ships last year and what were the numbers of pilgrims> 
em ~ i  from these !ports? 

:Mr. :1. W. Bhore: The ports of Bombay ond Karachi were open to-
pilgrim traffic last year. No new port waR' opened. The total number-
of pilgrimR who sailed from theRe two ports was lA.OOO; 11 ,800 from 
Pombay and the rest from Karachi. • 

Kr. It. Ahmed: Do Government propose for the benefit cl'the public tl> 
cpf'n the Port of Calcutta? • 
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Mr. J. W. Bhore: That question is now under consideration. 
1Ir. ]t • .Ahmed: Do Government realise that this matter has been under 

consideration for the last two or three yesrs and that last year the Honour· 
able Member himself promised that they would consider it? 

Mr. J. W. Bhore: I am perfectly aware of that fact, Sir, and I hope 
that it will be possible to come to 11 decision very' shortly. 

REPATRIATION 'OF DESTITUTE Pn,GRIMs. 

862. ·Jlaulv1 Mohammad Shafee: What was the number of destitute 
pilgrims at J eddah in the :vear 1924? How many were repatriated to ports 
in British India? What amount of money has to be incurred on their 
account? How much of it had the Government to spend? How much of 
it came from private sources? 

lttr. J. W. Bhore: 'fhe Honourable Member is referred to the statement 
laid on the table on the 9th February 1925 in reply to his starred question 
No.81R 

Hoes}; R.ENT AU.OWANCF. OF DEPUTY, ASSISTANT AND SUB-POSTMASTERS 
IN LA HOltE. 

863. ·lttr. S. Sadiq Hasan: (a) Will the Government be pleased to 
state if it is a fact that the house rent allowance paid to Deputy. Assistant 
and Sub·Postmasters in Lahore has been stopped from the 1st July Hl24 and 
if it is also a fact that similar allowances in other provinces stand un· 
touched? 

(b) Do Government see any reason to deprive these officials in Lahore 
of the said allowanpe where house rent is extremely high? _ 

(c) Will the Government be pleased to state whether the Assistant Post-
masters and Deputy Postmasters in Lahore are required to attend offices at 
inconvenient hours, i.e., other than 10 A.M. to 4 P.M.? 

(d) If so, are the Government prepared to restore the allowance in ques· 
tion? 

The Honourable Sir Bhupendra Nath Mitra: (a) The reply to the first 
query is in the affirmative and to the second in the ncgative. 

'(I) The hOllse rent sHowaneel'! of the officials were withdrawD in accord· 
ance with a. general principle which was laid down in respect of the grant 
of house rent allowances to postal officials.' 

(c) The officials referred to are required to attend office at hours other 
than 10 A.M. to 4 P.M. 

(d) The Director·General is reviewing the matter. 

Cr,ARSIFICATION OF CERTAIN POSTAl, OFFICIALS. 

864 .• )[r. S. Sad.iq Hasan: (a) Will the Government be plEJRsed 
to Rtate whether Deputy Postmasters and Assistant Postmasten; belong 
to the same cadre to which the ot,hel' Postmasters holding superintending 
oharge belonfl? 

(b) Will it also be pleased to state whether Personal Assistants to the 
Postmaster 'General belong to the same cadre as Superintendents of Post 
Offices? • 
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Sir Geoffrey Owke: With your pennission, Sir, I propose to answer 
questions Nos. 864 and 865 together. Superintendents of Post Offices 
and of the Hailwa.y Mail Service Bnd such of those officers a.s may be 
appointed as l)ersons,l Assistants to the Heads of the Postal and Railway 
!'Ifnil Service Circles are all in the same cadre and on the sume scales of 
pay. Duty allowances of Rs. 100 each are granted to those Superintendents 
who work us Personal Assistants in consideration of the fact that they act as 
S£'eretarics to Heads of Circles, and t.heir duties are mor(l arduoUIl than 
those of Divisional Superintendents. Postmasters, Deputy Postmasters 
Ilnd A"iii"tHnt ~m ste , however, are on SCUll'S of pay depending on the 
importance of the posts which they hold. . 

DUTY AJ,LOWANCE OF PERSONAl, ASSJSTANTS TO TIlE POSTMASTElt GENERAl., 

+865. *1Ir. S. Sadiq Basan: (,a) Will the Govprnment bp pleased to state 
whether a duty allowance of Rs. 100 po. m. is granted to every P. A. working 
in the P. M. G.'s office? 

(b) If the re-ply is in the affirmative will the Government be pleased to 
stllte why a different treatment is extended to Deputy and Assistant Post-
masters of Lahore? 

COMPENSA'l'ORY AT,J.OWANCES TO SELEC'fION GRAD:K POS'l'U OFFICIA.l.S 

STATIONED AT LAHORE, DELHI, H.AWALPINDI AND PESHAWAR. 

866. *J[r. S. Sadlq BaSBll: (a) Are the Govemment aware thaL the time 
scales for post office clerks, postmen and ot,her staff at Lahore, Delhi, 
Uawalpindi and Peshawar are higher than thostl preva.iling at other 
places in the Punjab and N.-W. F. Circle and does it mean that this is due 
to the higher cost of living? 

(b) If so will the Government be pleased to state why no compensation 
allowance is given to selection grade officials Itt the above-named places? 

Sir Geoffrey Clarke: (a) 'J'he answor to the first, query in this part, of 
the 'l11ostion is in the i tt ·i t~. 'rhe reasons given by the Postal Com-
mittee of ] B20 for the grant, of the higher pay referred to in the towns of 
LahOl'p, J)Plhi, ltawalpindi and Peshnwllr were not only that in these large 
towns tht' ('oat of living i~ cornpurntively high hilt thRt the work in the post 
o i ( .~ there if! more a,rduolls and difficult than iIi post offices in the smaller 
tOWlI!'; lind it was hoped that the more ~ o e scale of pRy would attract 
e 1it~ of a higher ord!'r of int,('ll iW'l1ce. 

(/J) Heleetiol1 grade appointments are supervisory Bnd their respon-
sibilil.ip!,; Hl'l' lIot uft'eckd bv the size of the towns in which the incumbents 
ure st,Qtioned. Further, direet recruits are not tuken into the selection 
grades. 

OPWM TRAIIFIC. 

867. *Kr. Gaya Prasad Slnp: (a) With reference to my. starred ques-
tion No. 1'689 of the 8th September 1924, rega.rding opium, has the atten-
tion of the Government been drawn to an article entitled "TQe Upium 
Traffic., England's Hcsponsibility" by Miss Ellen N. La o~, published 

t For the Answer to this Question-aee bel<ho question No. 864. 
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'in the Na.tion of New York, and reprinted in the Se1V4nt new.-
'paper, dated the 15th October 1924, in which the following passage occurs: 

.. Whenever the opium trade is mentioned, one inevitably speaks of England. The 
(wo go together, hopelessly intertwined, because for a century and a half 
England bas so closely identified herself with this traffic that there is no 
way of mentioning the one without of necessity speaking of Great Britain's 
sbare in it. The lion's share unfortunately r In the first place, Grut 
Britain has three separate intel'ests in opillm. As a producing country, 
India leads in the world output; as a consuming country, Great Britain. bal 
more colonies wbere opium is eaten and smoked than any other natIOn; 
and a& a manufacturing country, England plays, a great role in the 
manufacture of morphia, heroine, codeine, which are derivatives of 
opium." 

(b) Is it a fact as stated in the ~ ti e referred to that: 

." Wellington Koo in 1921 intl'oduced a Resolution hefore the Council of the 
League of Nations asking that opium production be limited to the strict medical 
needs of the world and that at the Buggestion of the British delegate, tile Assembly 
.of the League changed the wording of this Resolution so that opium was to be 
produced for medical and legitimate needs." 

The HODourable Str BasD Blackett: (a) 1'ho Government have seen the 
. article. It is of course. not true that India "leads in the world's output." 
'l'ho estimated product.ion in Chinn. is Ilbout, 12,000 tons annually-whereas 
the Indian production (including the annual production of Indian Statos) ia 
.approxih1/ltely  ] ,000 tOilS. Th(1 estimated world production is over 15,000 
tons. I may add that most of the other allegations in the article a.re 
,( ~  unfounded. 

(b) '[he change suggested was made at the instance of the Indian 
·delegate-the Hight Honourablc V. S. Sastri. I have more than once 
,explained in this House the reasons which render it impossible to attempt 
to limit the supply of opium in India to those who can procure a medical 
·.certificate. 

]IIr. O. Duraiswami Alyanlar: May I k.now, Sir; if t.he Honourable 
Member is prepared to give up opium as R Rource of revenue for ihe 
. ·.ensuing year? 

The Honourable Sir Basil Blackett: The Honourable Member may 
judge for himself the answer t.o a question like tha.t.' 

·.GRANT OF EXTRA PAY lOR SUNDAY WORKS TO INDUN DltIVERS ON THE 

E48TEltN BENOAL R,\lJ.WAY. 

868. *lIIr. Amar Bath Dntt: With reference to the reply given ll\' the 
'Chief Commissioner of Uailways to part (d) of question No. 2151 R ~  in 
the Legislative Assembly on the 17th September, .1924, will the Govern-
ment be pleased to state what decision has been arrived at in the matter 
of extending the privileges in respect of extra pay to the Indian drivers 8S 
are enjoyed by the European and Anglo-Indian drivC1rs on the E. B . 
. Railway? • 

• 
lIIr. G. G. 1Um: 'I'hl! Honourable M<'mber is referred to the reply given 

by me to a similar question asked ~ Khan BahBdur W. M. HussaDslly. 
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SUI'PLY OF FIJ,TERED WATIm TO THE RAlI,WAY EMl'T/)YEES AT PAKSEY ON 

THE EASTERN BENGAL RAIl,WAY. 

869. *Kr. Amar Xath Dutt: (a) ~t  reference to Government reply-
to question No. 2264, asked in the Legislative Assembly on the 19~  Sep-
tember, 1924, will the Government be ploased to iltate if any inquiry has· 
been made from the Agent, E. B. Railway? 

(b) If so, will tae Government please communicate to the House the· 
result of that inquiry? 

Kr. G.  G. 8im: (a) and (b). As promised in the reply to: 
question No. 22M, 1\ copy of the question was furnished to the A e t,~ 

Eastern Bengal Railway. 'I'he Government will now ask for the Agent's 
remarks on tho question and communicate with t.hc Honourable Memher 
in due course. 

PROVI8IOX OF QUARTJm'l FOR THE SUBORDINATE STAFF OF THE E.\STERN 

BENGAl, RAn.WAY. 

870. ·Kr. Amar lfath Dutt: With reference to the reply given by the' 
Government to starred qUl?stion No. 2144, asked in the Legislative Assembly 
on the 17th September, 1924, will the Government bepJeased to state: 

(a) What amount has up to date been sanctioned for the provision-
of quarters for the subordinate staff of the Eastern Bengal 
Railway? 

(b) Whether the construction of such quarters has already been taken 
up or not? 

(c) Where these quarters are being or will be built  and when th'e-
construction, if already commenced, is expected to be com-
pleted? 

(d) For what class or section of tho staff these quarters are meant 7' 

JIr. G. G. 81m: (a), (b) and (c). During the. past two years the Railway 
Board have sanctioned oRtimntes amounting to a.pproximately Rs. 18 1l1khs. 
for the conRtrllction of quarters in Calcutta and its Ruburbs for the sub-
ordiDlltfo Rtuff of the EaRtem Bengal Railway. They do not know how far' 
the work on these est.imates has proceeded. 

(d) The quarters are intonded for the use of subordinates of thfl engineer-
ing. locomotive and traffic departments and for some clerks. 

W OR.KIXG H('mltS OF THE TRAFFIC AND TRAXSPORT STAFF OX INDIAN' 
RAIT,WAYS. 

871. ·lI'r. Amar lfath Dutt: (a) ~t  reference to Government reply 
to starred question No. 2152, aRked in the J .. egislative Assembly on the-
17th September, 1924, will the Government be pleased to state if the inquiry 
they promised to make. has been completed? 

(b) If so, will the Government please eommuui('ate the result to the' 
House? 

• 
Kr. G: G. 8im: The Honourable Member is referred to tlfe reply given to. 

question No. 150 on the 2Srd R ~ 1925. 
, 
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APrFoAT.8 OF THE EMPLOYEES 011 THE EASTERN BE. ... OAT, RAILWAY AGAINST 
THE OllDlmS OF DISTRICT OFFICERS. 

872 .• Xr. Amar Nath DuU: (a) With reference to Government reply 
to starred question No. 2143, asked in the Legislative Assembly on the 
17th September, 1924, will the Government be e~se  to ~t te if they ~e 
rf'ceived the remarks from the Agent, E. B. RaIlway, lD regard to tIlls 
question? 

(b) If so, will the Government please place them before the House? 

][r. G. G. 8im: Thl' Honourable l\Iember is referred to the reply given 
to a similar question No. 148. 

ApPOINTMENT OF STATION MASTERS AND ASSISTANT STATION MASTERS 

ON TIlE EASTERN BENGAT, RAU,WAY. 

873. ·.r. Amar Nath Dutt: (a) Will the Government be pleased to state 
why the running staff in all the Railways and especially in the Eastern 
Bengal Railway simply after passing the examination of train-passing, are 
allowed to become station masters and aRsistant station masters of import-
ant stations with higher salaries in preference to those who are already 
working as station masters and assistMlt station masters? 

(b) Does not this practice block the prospects and promotion of senior 
:nen who are working in those oapacities? 

(c) If the answer to (b) be in the affirmative, are the Government pra-
pared to issue orders to put a stop to such practice? 

Mr. G.  G. 8im: (a), (b) and (c). The select jon of staff for the posts 
referred to is a matter for the Agent's discretion with which Government do 
not interfere. 

REORUITMENT OF OUTSIDERS INSTEAD OF RFJ"EMPr.onIENT OF RETRENCHED 

MEN ON TIlE EASTERN BENGAl, R,\lr,WAY • 
• 

874. ·Kr. Amar Nath Dutt: (a) With referencl:l to Government reply to 
unstarred question No. 35. asked in the Legislative Assembly on the 1st 
February 1924, will the Government be pleased to state whether the in-
Guiries promised by the Government have been completed? 

(b) If so, will the Government please communicate to the House the 
result of their inquiries? 

Xr. G. G. 81m: (n) Yes. 

(b) (i) The reply to the first part of the inquiry is in the negative so 
far as the Engineering, Stores. Medical and Locomotive Departments are 
coneerned. In the other Departments of the Rnilway 37 have been re-
employed of whom H6 were Indians and 1 Anglo-Indian. In addition 47 
outsiders were appointed of whGlm 43 were Indians aud 4 Anglo-India.ns. 

(ii). So.fBl' as subordinate staff is concerned, the reply is in the negative. 
But in the che of certain low paid staff discharged outsiders were engaged 
as the men retrenchod had left thel)locality and were not available. 
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SUPPLY OF WAGONS TO EMPLOYEE.'3 OF THE OUDH AND ROHILKHAND 

RAII,W.H. 

875. -Mr. Amar Kath Dutt: (a) Is it a fact that fonnerly the O. and R. 
Railway authorities usud to supply a cattle wagon to all clerical staff 
1l'l'espective of pay, on transfer? 

(b) 1& it· a fact such privilege has DOW been. restricted to employees 
drawling below Us. 70? 

(0) Is it also a fact that all upper subordinates are supplied with as many 
wagons as they require, on transfer? 

(d) If so, will the Government be pleased to state the reason for this 
t!ifferential treatment? 

Mr. G.  G. Sim: Domestic matters of this ldnd are within the competence 
.and left to the discretion of the Agent. 

THE POST OFFICE INSl'ItANCE l,'UNLl. 

876. -Mr. Kumar Sankar Ray: (a) Has th" attention of the Govern-
ment been drawn to an article under the head "Insurance-Post Offioe in-
surance fund" published in the Wealth and WelfaTe weekly, dated Lucknow, 
the 21st November 1024, IUld what action do they prop9se to tRke in the 
matter? 

(b) When were the last 2 actuarial valuations of the Fund made? 
What was the basis of valuation and what rate of bonus was decillred at 
.each? 

(c) How do the rates of premium of the Postal compare generally witlJ 
those of the Indian Insurance CompanieA? 

(d) Are the Government aware that there is a good deal of feelin;; in the 
public that the Fund is a·burden on the public for the sake of 0. few Govern-
ment servants, and do the Government contemplnte muking nn inquiry into 
the ma.tter? 

The Honourable Sir Bhupendra Nath Mitra: (a) Yes, Government do not 
propose to take any actien in the mutter. 

(b) The last two actuarial vultiutioDs or the Post Office InsurRnce l"und 
were made as at 31st March un 7 and 31st March 1922. With rl>spect to 
1be basis of valuation the Honourable Memher is referred to the reply 
to NIl'. Kelhr's question No. 362 on the .17th September 1924. As a result 
of the 1917 valuation a R.imple rcverilionary bonus of Ii per cent. in the case 
-of whole life assurances and 1 per cent. in the case of endowment 6ssur-
.a.nces was declared, whereus for the 1922· valuution fl, simple reversionary 
h,)DUS of 1* per cent. in the case of whole lifo and ~. per ('cnt. in the 
case of endowment flRsurunces was declared. 

(0) The rates of premium of the Post Office Insurance Fund appear to 
be :'generall:v lower than thoRe of the Indian Life AHsnrance Companies . 

. (d) The answer to both parts of the question is in the negative. 

THE POST OFFICE INStTILANCE FUND. 

877. ·Kr. Kumar Sankar Ray: (a) Is it a fact that the vl,\lua.tion and 
other figures of the Postal Insura.nce Fund are not is ~  along with 
those of other Indian and foreign om~ ios  If not, why not? 
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• (b) Do the Government contemplate issuing orders that the same facio 
lities should be provided to the Governmcnt servants ooncerned to study 
and compare the facts and figures regarding the Postal as regarding all 
other Insurance Companies? 

(c) Have Government got the same control and snpervision over Fire, 
Marine and other Assurance Companies as over Life Insurance ofijoes? If 
not, do the Government propos!' to have it in the near future? 

• The Honourable Sir Oharles IDnes: (a) and (b). Valuatlon statements 
and other figures relating to the Postal Insurance Fund are included in the 
~ e t i~s e of the Indian Life Assurance Year Book which is now in the-
Press. 

(c) No. The present Act only relates to LifEl Assurance Companies. 
The Government of Indin propose to delll also with other fonns of insurance 
in the Bill which they have under preparation. 

~  PENSION RULES, lITC. 

878. *Kr. Kumar Sankar Ray: (a) When will the new Pension ~s 

under the Fundamental Rules for the Government servnnts under the 
Central Government ann. Provincial Governments be brought into force? 

(b) Are the Government nwaro that Government servants generally 
prefer Provident Ftmd or Gratuity s'ystem as compared with pension? 

(c) Do the Government c:ont.emplate replacing pension by Provident 
Fund (as in the Hailway e ~ tme t and District ROUl'ds and other private 
firms nnd schools) in the )H'ar future? If not, why? 

The Honourable Sir Basil Blackett: «(I) Thf' drnft ruJes are still under 
the consideration of the Secretary of State and it is not possible to say 
when tIll',\' will be brought into force. 
(b) 'l'he Governmf'nt Rrc aware thHt there is Il certain body of opinion 

in favour of a Provident Fund system in pillce of 1\ pension system, but 
they are not in a position to sa,\' whether this is the general view o£;pov-
ernment servants 8S fI whole. .~.  

(c) 'l'he question is under consideration. 

ALI,EOED DISCONTENT IN THE OFFICE OF 'mE CONTROLIJ!:R OF Mlr.I1'ARY 

ACCOUNTS, "r AZIItlS'l'AN DIS1'RICT, LAHORE. 
879. *:Mr. Kumar Sankar Ray: (a) Are the Government aware that there 

is a good deal of discontent in the temporary clerical establishr.lelli of t ·~ 

office of the Controller of Military Accounts, Waziristan District, Lahore, 
on aceount of the highhandedness of Mr. E. I. Robbin, the officer in 
charge of establishment (General) sec4libn? If not, are the Government 
prepared to make an inquiry in this reSpect? 

(b) Are the Government aware that during the Jast year he discharged 
many clerks on the plea of retrenchment and that he has always seleoted 
for reduction neither junior nor inefficient men, but those who were always 
considered to be the best men in the interest of office work, but undesirable 
from his standpoint? 

(c) How many appeals and representations against his orders on eetab-
lishment rilatiel'S' have been ~ ei ~  by the C. M. A. or the M. A. G. since-
his assuming charge of the office? , 
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(d) Is it a fact that it has never been p08sihle for the aggrieved persons 
to have their wrongs redressed? If not, in which cases were his orders ~ 

.'onsidered and altered by the C. :'.1. A. or M. A. G.? 

(e) Will the Government be pleased to state what action has been 
taken by the M. A. G. o'n the appeals from the clerks discha.rged from that, 
·office sjnce April last and the compensat.ion, if any, paid to them by hi'J 
<>rders? 

The BODouable Sll Basll Blackett: (a.) Since notice of the question 
was first received inquiries have been made which show that there are 
no justifiable grounds for any discontent there may be on account of action 
taken under the orders of the Controller who is the responsible head of 
the office. 
(b) The answer is in the negative. I understand that, before the Con-

troller selected temporary clerks for discharge on reduction of establish-
ment; due consideration was given to the merit and service of each clerk. 
(c) Eight representations from discharged clerks have been received by 

1 he Military Accountant General. 

(d) The answer is in the negative. Every clerk has the right to re-
1-,resent his case in person to the Controller and I am :informed that the. 
Controller has, in fact, granted interviews to several temporary clerks. 

(e) Since April last six representations have been received b)' the Mili-
tary Accountant General. In one case only did he see any reason to 
alter the Controller's decision and in that case the clerk ha.s been rein-
stated. There was no justification for the gront of compensation in this 
instance. 

DELIVERY OF POSTAl, AlI:rICI.ES AT Rt .~. 

880. *)[r. Kumar Sow Ray: (a) Are the Government aware that 
the postal articles addressed to Indian clerks Itt Raisina are usually received 
with at least a day's delay because they ore first received in the Raisina 
P. O. and then in the Havelock Square P. O. from where the delivery is 
made? 

(b) Are not the postal officials expected to ~ o  that all the Indian 
clerks' quarters are in the jurisdiction of the Havelock Hquare p, 0, and 
that the letters should be sent to the delivery P.O. direct? 
(c) Do the Government propose to have only one delivery officelt 

Raisina? 

Sll GeotJrey Ola.rke: (0) No. Both the Raisina and Havelock Square 
post offices are delivery offices and postal articles intended for delivery' 
from each of them arn separately sorted ~  the Delhi head post office and 
scnt direct to the respectivo offices .. It is, however, possible that a few 
art;icles for either of these offieea may find their WilY to the other and thus 
su'ffer 1\ little delay. .' , 

(II) :For purpo8es of the delivery of po:'>tul IIrticles the Indian eierks' 
quart,ers sit,uated ill diff .. rent Squares nrc divided between the post offices 
nt Paharganj and Havelock Square. Thl' Ilorters in the Delhi head post 
office know what Squares Ilre served by ench of tho!;c two offices. None 
of the Indian c!C'rks' quarters ill !wrved through tIw Roisina pOilt office. 
(c) No. ., , 

• 
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R ~ .  01' A D Cl,ASS QUARnR AT RAISINA • 

. 881. *)lr. Kumar SaDkar Ray: (a) Will the Government be pleased 
to state the totaL amount of rent (including water, furniture and electricity 
~, es  payable per mensom for a D Class quarter at R i~i  by those in 
:receipt of pay of Hs. 75 or SO? 

(b) Are the Government also aware that the clerks of the moving 
,<>ffices have to pay rent for the full yHlI.r at Simla ill addit,ion to the rent 
:that they are required to pay for their Delhi quarters? 

(C) Will the Government please state if it is correct that the quarter" 
..are to be sold or given on lease? If 80, when and what concession or 
facilities will be allowed to the Secrej;ariat establishments to purchase 
the houses? 

The Honourable Sir Bhupendra Bath Kiva: (a) The rules sanctioned 
.for the recovery of rent for the clerks' quarters at Raisina prescribe that 
a clerk drawing less than Hs. 100 per month will pay rent at 11 per oent. 
<>f his pay for the building and spocial services, the rent for furniture and 
the cost of water and electric current being paid in addition. The rent 
payable by a olerk on Hs. 75 occupying 8. D Class quarter is thUli Rs. 8-4-0 
per month for the building and special services. In addition to this he is 
required to pay Rs. 2-8-0 n month for rent of furniture if, at his option, 
he takes a furnished quarter_ He also has to pay a fixed charge of 0-12-0 
a month for filtered water and he pays for the electric current actually 
(lonsumed at 0-3-0 a unit. A clerk getting Rs. 80 a month pays about 
0-8-0 more per month than 11 clerk getting 75. 

(b) It is not; the oase thllt all clerks of moving offioes pay a full year's 
rent for Government accommodation at Simla. '1'hose to whom the Simla 
Allowances Code applies enjoy the ooncession of rent free quarters or of 
a house allowance which they have at their own option elected to retain 
in lieu of free quarters. A certain number, however, to whom the Simla. 
Allowanoes Code does not apply have to pay house rent for the full year 
.ut Simla. 
(c) It is not correct. 

CONCLSSIONS FOR WAlt SEltVICEIS. 

882. *)[r. Kumar Sankar Ray: (a) Is it a fact that a good many 
promises and hopes were held forth to those who served in the proseoution 
of the War a.nd that some rewards and concessionE' were also sanotioned 
by the Government of India, but the concessions were actually granted 
in very rare oases, if at all, by the officers who were authorised to do so? 

(/J) Are the Government prepared to issue another set of instructions 
for the guidance of the heads of departments and for general information? 

(c) Will the Government be pleased t6 state if the broken or continuous 
service in the prosecution of the 'W arand in Military offices after t.he close 
of the War can be counted for leave, pension and increments after a 
eandidate is appointed in permanent appointment in a civil department? 

. The Honourable Sir Alexander )[uddiman: (a) I regret that I cannot 
give any answer as regards the promises and hopes held forth unless the 
~o o  Member will specify clearly to what promises and to what 
kmd of war lervioes he refers. In their Resolutions of 8th August 1919 

• 
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and 15th September 1921 Government grunted concessions in the matter 
of securing civil appointments to persons who had rendered service in con-
nection with the prosecution of the wllr vlirying according to the nature of 
the service and ill respect of pensions to persons who had rendered mili-
tary se iCt~ during' the war. Government have no grounds for supposing 
that the concessions were not utilized 8S intended. 

(b) :1\0. Government Ilre not Itware that another set of instructions is. 
required. 

(c) I will send the Honourable Member a copy of the Resolution of 
15th Septelllber ]921, which grants to those who rendered military 
servioes during t,he war certain eonceSSlOllS as to pensioIls. ConcessioIls 
were 81130 made to candidates for various Imperial services who had taken 
part in the war. Apart from t,his, service in the prosl'cution of the wltr 
and in Military Offices is governed by t,he general rules governing services. 
rendered before permanent appointment. • 

ADDRESSER m' FIlt)[R }!ANUFACTURING AUTIcr,ES OF INDIAN 

M.ASTj",ACTURE. 

883. *Kr. Kumar Sankar Ray: (a) Will the Government be pleased 
to state if there is any publication or list issued by the Department of 
Industri(!s or Stores Department which gives the addresses of the firms-
manufacturing articles of Indian manufacture in the various provinces? 

(b) If the reply to the al'ove be in the negative, will the Government. 
be pleased to F.tate if they bre prepared to undertake this work for the· 
information of the general public and Govenlment purchasing departments-
and also in the interest of Indian industries? 

The Bonourable Sir Bhupendra Nath Mitra: (/I) The 8 s~e  is in the 
negative. 

(IJ) Governmeut will give this suggeijtiol1 t.heir eo si e ~io . 

PENSIONS OF AmlY HEADQt:AIlTERS D.H'TAlUES. 

884. ~ . Kumar Sankar Ray: (a) With reference to my starred 
question No. 2327 (relating to Ann,\' Headquarters Daftaries) of the s~ 

t3imla Bession, will the Government please state the grounds on which they 
regard the appointments of daftaries in the Civil Secretaria.t 8S having 
a higher status in the face of their reply to clause (b) and also in view of 
the fact that there exists no differential treatment in respect of pa.y ,.r 
pension in regard to other classes of menials employed both in the Secretaria.t. 
and Ami,\' Headquarters? 

(II) Will the Government quote authority under which 2 Government 
servants, of the same class, at the same station. performing similar duties. 
and getting the same rates of pay and increments, can be granted different. 
tates of pension? 

(c) Does not above apply to the case of daftaries of Army Headquarters 
only? If not, will the Government state the other services or appointments 
which are at present affected by it? 

(d) Are the Government prepll1'ed to reconsider the case of the Anny 
Headqunrters dnftflrie!l for bringing their pension on a level with their Secre-
tariat brethren? ' 
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Mr ••. BurdOD: (a) and (b). The reason for the distinction is merely 
this that the Governm'tmt of India not unnaturally regard the Secretariat 
offices as more important than the attached offices or other subordinate 
offices in the same plac(' and therefore find it justifiable to spend more 
money on the former. 

(c) The daftaries of other attached offices of the Government of ~ i , 
e.g., Direotor-G.ei'lerail, Indian Medica.l Service, Direotor, Intelligence 
Bureau, Director of Public Information, Indian Meteorological Depart-
ment, etc., though in receipt of the same rates of pay as those in the 
Secretariat, receive a pension of Rs. 4 only per mensem. 

(d) No. 

CONSTRUCTION OF THg IsHun,nI-PABN.A.-SAUHUG.A.NJ RAlT,WA"\·. 

885. ·1Ir. Kumar S&nkar Ray: (a) Do the Government contemplate 
the oonstruction of the Ishurdi-Pabna-Sadhugllnj Railway in north Bengal 
at an early date either themselves or through private enterprise? 
(b) If the Government are contemplating doing it themsetyes, will any 

provision be made for its construction  during the next finanCIal year? If 
RO, what, is t,he nature of such provision'l 

Mr. Q.  Q. SIm: A traffic survey of the proposed Ishurdi-Pabna-Sadhu-
ganj Railway has e . . e e~. e ~ ,  the receipt of the results of the 
su"ey, Government are ,not 10 Q position to state whether the conAtruc-
tion of the line will be undertaken. 

THE ARMY CANTEEN BOAR}). 

886. ·.r. W. S. J. Wl11Ion: (a) Have Government IIccepted thu 
jJrincirle of Government trading? 

(b) Does the need which Government stated existed for a Government 
run Canteen supply in the Frontier distriots extend to the settled districts '?' 
(c) Does the Canteen Board pay to Provincial Governments and Muni-

cipalities the same license fees and ootrois 8S traders do? 

(d) Are *e salaries of all employees-dvilian and militarv-debited t(}. 
the Canteen Board or are any debited to Military Services? L 

(e) Is the cost of transport debited to the Can£een Board? 

. . ef) Do the Sta.te Railways make any concessions to the Canteen Board 
in tLe matter of freight? 

111' •.•• ~  (a) Governm. e e o ~ as far as ~ i e to avoid 
C m et ~  wIth pnvnte trade. ~.  consider, however, that the objec-
tions whIch are ~ t  t~ e  to otlti!!l' forms of Government trading do not 
apply to t ~ se ~ is whIch are rendered to the troops by the Anny Can-
tee!l o ~  In IndIa, o~ by the Navy, Army and Air Force institutes' in the 
UDlted Kingdo!,", and In places outside the United Kingdom where British 
forces are statIoned. . 

(b) TJ:te need is greater in frontier stations which lack the ordinarv 
~o~me ~  sources of supply, but spenking gelieralIy, it may be said th1ia 
It IS to. the ~~ e of t ~ trool>S to have the Army Canteen Boaat.. 
system In ~t e . m1litary st t~o  also. As noted in . paragraph 51 of the 
Brd Annual. Report of the. Board ~  Management of the Army C ~ 
Board, applicatIons have been T'ecelyed from Officers Commanding Units 

• 
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",tntionell III Central India request,ing the .Boord tq t.ake over the conduct 
.,f th(·ir regirnclltl\l inst.itute!'!. Government have, however, limited the 
.·xpansion of the Anny C t~  Board to t.ho Northern Command and certain 
'<tations in tho \\'CRtern Command. These constitute, for obvious reasons, 
the most suitable loculity in which to place an orge.nisation intended to 
provide for the contingencies of mobilization. 'Government do not intend 
lit prCiwnt to pemlit any further expe.nsion. The essential purpose of 
ilxpanding to the limits now authorised was to give the Army C.anteen Board 
a i>ufficient range of business to support in peace time tho overhead 
dlarges of the csb\blishment which would be required in the event ofwilr. 

(c) The answer is in the uffirmative. 

(if) The salaril's of [ll! emplo.'ll'oR under the Board are debited to the 
Arm.) Uantl'en Board (India). 

(t') Yel. 

(ji Xo. 

I,..'WHI('IE:.\CY op RAIl.w.n C.HmUm;F\ 011' l'IU; EAS'J:, INDIAN RAJI.lfAY. 

887. *Ilr. 8. O. Ghose: (a) Has tho attention of the Government been 
drllwn to the ~t  addressed to the Editor of the Forwara by M. A. Rafay 
lind published in that paper on the 24th October 1924 about the insuffioiency 
of carringes in certain pRssenger trains of the East Indian :Railway? 

(II) Arl' the Government prepared to ask for an explanation from the 
railway authorities and also tu issue instructions to the East Indian Rail-
wily t;J provide sufficient carriages for passengers? 

Mr •. G. G. 81m: (11) Government have seen the letter referred to. 

(b) It i. understood that this was due to a temporary shortage of stook 
~ 8e  by hea.vy· dem8nds elsewhere and t~ t  arrangements have been 
• made which it is hoped will obviate further cause for complaint in tltis 
tlirection. 

I,.SIlJPFTCIEXCY O}' RAlI,WAy·CARRlAGBS ON THE EAST INDIAN RAIl,WAY. 

8R8. *JIr. S. O. GhOH: (a) Ha& the attention of the Railway BOOM been 
drawn to tho letter published in the Forward of the 17th Octobe, 1W4 
~ t t t  .. A HHilwuy Grievapce "? 

(b) Will thl' O'w"rn ..... "nt. give the reasons for providing insufficient ear-
l'iagcR for i1~ i ,r,:'J . 

(el H tlUll'(\ war" not sufficient carriages for passengElrs, will the Gov-
t'm '" It: st,ate why tk,kr>t,R were iRsued to passengers who were in cxcess of 
till) numbers whir,h could he accommodated in the carriages? 

(d) Hflfol nn.v comp('nsnt,ion been paid to, the Bengali gentleman wh() 
iber/nne inseneiQle and h:.Hi to be cQrriedto the' railway hospital lor treat-

( i~ ':' 

i ~. J.. G. lim: (a) to (it). Gonmment have Dot teeD the particular 
r.l.'.r ) _·{erred t,o. J.,1It. 'in t.hi, connection the HonourlibleM.mber'. __ • 
tio[J iii il1"illed to the reply gi.en ~  t1betfnd January 1_ °toq .. tknf' 
Ne. "i. • 

• 
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'l:1t.EATMENT 010' ~ - (  PIlE'JPt;n 01:" ASHAXTl TN BOMBAY. 

R89. *J(r. S. O. Ghose: (a) Will tlw Government state the date of the 
~ ii  at Eombay of ex-King Premvch of Ashanti frpm Seychelles and 
the steamer by which he arrived? . 
(/J) Did tho Government show Ully hospitalit'y to ux-King Prempeh during 

the time ho was in Bombay? 
(c) Is it a fact that the cust'OIll Iluthorities lTlllUll 11 distinction in their 

treatment of the Polit.ieal Agent who was a 1st class passenger and who 
.accompanied ex-King Prempeh and the ex.King himself? 
(d) On which date and by which Rtl'allll'r did the ex-King leave for 

England? 

)[r. Denys Bray: Though t1w 1I1littcr does not flppeur to bl.) of Rny 
publie interest, I am cndouvouring t.o ohtaiu the iIlformation whieh the 
Honourable Member sceks. 

FT.OOD IN 'rm: ~ .  PIWVINOES. 

8HO. ~ ( . S. O. GbOle: (a) Hss the Goycn\ment of India receiYed inti-
nlation from the Government of the United I'rovinces as to the extent of 
damage as regard! the loss of human life, the loss of cRttie and the destruc-
'-tion to property during ~ last flood'? • 

(b) Did the Government of the Unit.ed ( i (~(  ask for1ln.v help from 
the Government of India? . 

Mr. J. W. Bhore: «(I) ?fo. 
(b) The Government of the tTllit(ld Provinces  have;,8sked for All ad-

'Vance of Us. 48,69,000 for the restoration ofc&nal worlatj' .. roadB and bridges 
destroyed by the floods lait year. 

PROPORTION OF -7 I'IIR CIN·r. LOAN FJ.OATBD IN LONDON HELD BY 
INDIAN hi'VE.'n'ons_ 

891. *)(r. S. O. GhOle: Will the Government state what amount of 
the 7 per cent. loan which wus floated in London a few years ago is 
held by investors in India? 

Tlae Honourab,1e Sir Baall Blackett: The Govemment havo no inlor-
JJloQtion . . 
PnovINOI . .u. RESTltIOTIONS ON TIU; ~  0.' BIL\:./f:U OFlllO.ES BY 

CHAlI'flCltED ACCOU1ITA.STS.ilAND CERl'll"IEIJ AUDI1'Oll.S. 

002. ·Ilr. O. S. Ranga Iyer: ((~  Are t.Jw GoveMlment aware of the fact 
that Messrs. A. F. l'-'erguson and Company, Chartered Accountants of 
:Bombay, have recently announced the opening of 8 branch office at 
Simla? If so, will the Government be pleased to state whether there is 
any restriction or not for opening of branch officelil by profossional 
aceountants in different provinces? 

(~  Is it not a fact that certifiedauditol'B holding permanent un-
rest,Meted certificate are. required to obtain permiEsion for the opening of. 
branch offices? 

(c) ft the· ad!iwer to (4) and (b) are in the atlirmative, will the o ~m
meni be pleaeed' to ex»lain tM reatont for lUCia differential treatment '/ 

• 
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ThtJ Honourable S1r Oharlta lDDea: (a) '1'he Government have no in· 
formation regarding the matter mentioned in the first part of the question. 
The reply to the second pa.rt is in the negative if, &8 is presumed, the 
Honourable Member refers to members of associations which have beeD 
notified under section 144 of the Companies Act, 1913. 

(b) Yes. 
(c) Under the Act it is for Local Governments to decide whether eel" 

, tified auditors should obtain permission for the opening of branch offioes. 
Presumably they have made this rule because they desire to retain some 
measure of control over certified auditors. 

Ill. E. G. !'leming: Is it customary for any Government to control the 
expansion of professional or commercial  concerns already established with-
in their territory? 

The HODourable Sir Oharles Innes: I think that depends upon the 
r sture of the oommercial conoern. We adopt a specie.l . procedure in reo 
gard to certified auditors because we att,Bch the very greatest importance 
l.() the proper auditing of a.ccounts of public cOl1l1panies. 

COJ.l.EGES OF COMMERCE IN NORTHERN INDIA IMPAUTING TRAINING IN 
ACCOUNTANCY. . 

893. *Kr. O. S. Banga fyer: (a) Are the Government a\\'are of the fact 
that in Northern India comprising the United Provinces, Punjab, N'Orth 
West Frontier Province and Delhi, t.here is no Institute or College imparting 
acoountancy education similar to that of the Sydenham College of Com-
merce, and the apprentices for G. D. A. examination from these provinceR-
are compelled by the Accountancy Diploma Board toO attend the c]ass for 
two yea.rs at Bombay in accordance with the HegulatioDS sanctioned by 
the Government of India in their No. 247, dated 6th March uno, and 
notified by the Government of Bomba), under notification No. 4751, dated 
17th October 1919? . 

(b) If the reply to (a} be in the affirmative, the Government may 
be pleased to explain the re8f.on for not e.lJowing the apprentices from the 
Raid provinces to serve five years' articles instead of three as at present 
in order to cover two years attendance at the college or Institute? 

The HODourable Sir Oharles Innes: (a) There iB an institute in Northern 
India, namely, the Faculty of Commerce, I..ucknow University, Luoknow, 
which is recognised by the Accountancy Diploma Board. It is not correct 
that (~ i tes from the United Provinces, etc., are required to attend 
the Sydenham College of Commerce, Bombay, to the exclusion of all 
other reeognised institution!! of which the>re nre six. 
(b) 'rherefore doep. not arise. 

CASE 0]1' M. ABDUl. AzI''', A GOODS CURK ON THE NOR'l'R WERTBIlX 
RAIT.WAY. 

894. *Xr. S. Sadiq Kasan: Will Government be pleased to state>: 

(a) whether M. Abdul Aziz, a goods clerk in Lahore goods shed, was 
proseeuted in September, 1S'l21. for theft of three cases of 
Sci!!sors cigarettes, under section 381, T. P. C.? 

(b) was h(' honourably acquitted by the trying MagwtrAte "'0 held 
that the prosecution f.>vjdemcc against him .1I'IlS false? 
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\c) If replies to (4) and (b) are in the i ti~e, whether' any 
departmental action' was taken against the witnesses (Uttam 
Chand, GandR. Mal, Penneshri Das and Fazl Din), all 
employees of the goods shed, Lahore, Jullundar City and 
J ulJundar Cantonment, who were found to have given falae 
evidence in the case ~ 

JIr. G.  G. SIm: I propose to reply to this and the next six questiolli 
together. 
Government have no information and, 8S the alleged occurrences are 

stated 'to have occurred four years ago, do not consider .that any uaeful 
purpose would be served by making inquiries. 

CASE OF M. A~ . AZIZ, A GOODS Cl.ERK ON THE NORTH WESTERN 

R.UJ,WAY·; 

t8U5. *JIr. S. Sadiq Hasan: Will Government be pleased to state: 
(a) Whether it is a fact that Dina Nath, assistant goods clerk, was 

held by the trying Court to ~e an accomplice of Abdul Mazid 
(the real culprit in the case)? 

(b) Whether he still holds his original appointment in the goods shed? 
(c) If replies to (a) aJ)d (b) are in the affirmative, what are the 

circumstances which led to tho retention in service of Dina 
Nath? 

CASE oJ! M. ABDUL' AZIZ, A GOODS Cr.JU1K ON THE R ~ WESTERN 
R.uT,w.H. 

t896. *JIr. S. Sadiq Haaan: Will Government be pleased to' state: 
(a) Whether M. Abdul Aziz i'ss asked to explain why ha did not 

obtain the sanction of his departmental officer, namely, the 
D. T. S., Lahore, previous to his applying to the Court for 
permission to prosecute false witnesses against h<im.? 

{b) Whether on receipt of his explanation he was warned to obtain 
such sanction in similar circwnstances in future? 

{c) If replies to (a) and (b) are in the affirmative, what other circum· 
stances arose necessitating the issue of the subs·equent order 
directing him to withdraw the proceedings against the said wit-
nesses in Court? Is it also a fact that on his representing 
the matter to 'r. M. (the head of .the Department) and 
advallcing the point that proceedings once withdrawn from 
the Court cannot be restarted and asking for his  final orders 
it was held by Mr. Sirkar, A. T. S., Commercial, that if he 
were permitted to prosecute witnesses against him people 
could not be had to witneEs in the interest of the Railway? 

(d) Will Government please also 'Bay whether M. Abdul Aziz W8..S 

served with one month's notiee of the termination of his 
services because he did not carry out the orders of the Depart-
ment in this respect? 

~  OJ.' M. ABDUT. An?, A GOODS CLEUK ON THE NOUTH WF,sTEltN 
RAILWAY. 

Ism. *J[r. S. Sadiq Hasan: Will Government be pleased to state: 
(a) What departmental rules RJld regulations there are forbidding 

the prosecution of witnesses giving false evidence against a rail-
• ~  employee under trial? . 

l' Jo'or the .l\nnvllr to this Qileation-,u below question No. 894. 

• 
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(b) t ~ e are .no such J,'ules, under what circumstances was M. 
Abdul Aziz ordered to withdraw his applioation to the Court 
for permission to prosecute penons who gave false evidence 
against him? 

CASE OF M. ABDUl, A ~, ... GOODS CU:UK ON THE NORTH WESTEUN 
RAILWAY. 

1898. *1Ir. S. Sadlq Basan: \Viii Government be pleased to state 
whether it is II faet. thnt M. Abdul A7.i7. was discharged on one I1l.onth's 
noti('!' while he was on 8i(~  leave and j,he period of notice was not counted 
from the date of expiry of his leave, aR iF! done in such CRSCS, but from the 
date of the notice 'while he wus 011 such lea.ve? 

CASY. OF ~ . AUDrT, AZIZ, A ~ CLIWK ON THE NORTH "WEs'mnx 
HAll.W,H. 

tsml. *1Ir. S. Sadiq Hasan:' Will Government be pleased to Rtuh': 

(a) Whether any cOlllpellsatioll was given to 1\1. Abdul Aziz for the-
monetary loss suffArpd by him in defending a false and plOtrllet-
ed proRecution? . 

(b) If not, do the Government int,end to make any sueh repUrlttioll 
t,o himj' 

CASE OF ~ . Anuu r, AZIZ, A GOODS C . ~ t  ON 'fIll' 1\ Olt'l'H '\\' ~s .  N 

RAlI,WAY. 

t900. *JIr. S. Sadlq Basan: Will Government be pleased to Bay 
whether they urc prep!\rl'd to send for the file of M. Abdul Aziz and 
reconsider the matter? 

901. *Mr .•. E. Sh&nmukham Ohetty: With reference to the answer 
given to question No. 647, on 2nd :February 1025, about the purchase of 
l\.atal coat for the requirements of the Sukkur Barrage. will Government he· 
pleased to state: . 

(a) the exact part played hy the Chief Controller of Stores in the· 
transaction? 

(II) what were the points 'l9n which hiR advice W/lR sought by the 
Chief Engineer of the Sukkur Barrage, and what was the adTiee-
given? 

The Honourable Sir Bhupendra lIath Kitra: 'fhe eonnection of the 
Chief Controller of Stores with thi", tmnsuction was brought about origi-
!'ally iUld primarily by the Chief Engineer, Lloyd Barrage and Canal!;, 
mvoking hill assistance in the settlement of the question as to the m()jlt 
suitable type of power plo.nt to be used in connection W)ith the constructioa 
at .. the ~ s under the charge of that oflicer and in the .preparation of 
E.p'ecifications for the plant which it might be decided to instq.l. 

. . . __ ... 
t For ~ e Answer to this Questilfl-u below qu.stion No. 11M. 
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.After discUSlJioD of the question with /the Superintending Engineer, 
Lloyd Barrage. a tentative decision as to the type of plant to be adopted 
was arrived &t, but as one of the most important .factors in detennining the 
type of power. plant was the price of fuel, it was agreed that before decid-
ing finally on the type of the main units of power pla.ut to bl' adopted, 
competitive tenders for coal and oil should be called for, and.1l recommpnda-
tion to this effect wus made to tho Chief. Engineer, ~ o.  Barrage Bnd 
Canals. The Chief Engineer, Lloyd Barrage nnd Cnnals. accepted t.hia 
recommendation and asked the Chief Controller of Stor('s to invilte com-
petitive tenders on a sl\ding scale basiB for the quantities of (Ioal· and oil 
which he estimated would be required during ~, e period of th" ('onstruction 
of the worb, and to oommlmicate the results and his advice after an 
enmination of the tonders. When Bcr.ept.ing the pJ'OpoRRI :the Chief 
Engineer, Lloyd Barrage a.nd Canals, indicated the conditions which should 
be provided for in the contmcts and tho Chief Controller of Storos em-
bodied these conditions in his invitntions to tender. Tenders wer(' invited 
in July 1924 and when received they were examined hy rthe Chil'f Controller 
of Stores who commni\icatE'd t.hC' rl'fmlts Rnd his advic'C' f.o t·lIe Chief 
EngineE'r, Lloyd Barrage and Canals .. 

The main points on w:dc:h t,lIe nrlvif'c of the Chief Controller of to (~1 . 

was sought were: 

(a) After an examination of t.he t,enders to advise what type of power 
plant should be adopted. 

(b) Having regard to the conditions to be met, prices tendered &.Dd 
other factors, if 11 contract for BUpplS of fuel oyer the period 
of construc.tion (ostimated at 8· years) 8hould be entered into. 

(0) After an examination of the tenders received, t,o lillvise which 
tenders he con8idered most Rntisfactory and recommended for 
acceptance. 

The advice given on the above points by the Chief Controller of StoJ"elt 
~  . ..~ 

(a.) That the tendered prices confirmed the te t .ti e~~io  to 
adopt oil engine8 for the main power plant at "Klir a.nd 
coal burning for certain subsidiary plant. 

(b) That a contract for the supply of coal over tbe whole period of 
construction wa.s not is ~ at Ithis stage and.' he recom-
mended that, until matters had becomo more stable in the 
coal tradtl, long period contracts should nOtt be entered int,o. 

(c) That after examining the tendl:'rs received, with due reg&rd to 
the conditions of contract, he considered the ltendet· of MesBrB. 
Cowasjee Rnd Sons for South African coal I\t HR. 25 per ton 
F. O. R. Karachi, WIlR the most satisfactory tender, but he 
suggested that the Chief Engineli'r, Lloyd Barrage and CMalA, 
should discuss the contrBct with the firm Bnd sRtisfv himself 
aR to the firm's standing and reliability Slid alRO that, the firm 
fully appreciated their obligations under the contract . 

. Mr .... K. Sh.aD}Dulrham Obetty: Arp we thell to understana that the 
Chief Controller of Stores adyisl.'d th(' Enginef'r of the AUKknr Barrage to 
purchase s"outh African coal in preference to Indian ('oal? Was the COllI 
p.reb •• ed distinctly on. the advice c:I the Chief Controller of SklrC:-I? . 

• 
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The Honourable Sir Bhupendra :Rath JIltra: I haTe already giTeD the 
Honourable Member the fullest facts of the Glase and he can fonn his ow. 
cOllclusi()ns from the .~s placed before him. 

Mr. R. X. Shanmukham Ohetty: From the answer given by my Honour-
able friend 1 understand that the' contract was entered into by the 
Engineer of the Sukklir Barrage on Ithe distinct advice of the Chief Control-
ler of Stnres. May I ask my Honourable fri(lnd whether, as a consequence 
-of a Resolution passed by t,his House last yoar, the Government have not 
referred to the Tariff Board the question whether Indian eoal requires pro-
tection as against foreign coal? 

Mr. President: That does not arise. 

Mr. R. !C. Shanmukham Ohetty: This is tbe preliminary point, Sir. 

lIr. President: It is not preliminary but irrelevant. 

Mr. K. 0. :Reogy: Will the Honourable Member inquire from the Chief 
Controller of Stores as to whether he had compared the calorific value of 
Hout.h African coal, as disclosed in the report of tbe South African Govern-
ment, with the calorific value of the Indian coal which was tendered in 
connection with this transaction? 

The Honourable Sir Bhupendra :Rath Il1tra: The question raised by the 
Honourable Member is not one for the consideration of the Government of 
India. The advice was given by tile Chief Controller of Stores to an 
-officer of the Bombay Government. 

Mr. :R.. !C. Shanmukham Ohetty: Will the Government kindly instruct 
the Chief Controller of Stores not to do anything which will handicap the 
Indian coal industry pending the decisions of the Tariff Board on the 
matters now under discussion? 

The Honourable Sir Bhupendra lfath Mitra: 'rhe Chief Controller of 
Stores has already beon told to confine his activities to matters handed 
()ver to him. 

Mr. R. !C. Shanmukham Ohetty: Are we :then to understand, Sir, that 
this adviee that the Chief Controller of Stores gave to the Engineer of the 
Sukkur Barrage is beyond the duties tha.t have Men entrusted' to him? 

The Honourable Sir Bhupendra lfath Mitra: So far liS the Government 
of lndia are concerned. 

Kr. R. K. Shanmukham Ohetty: Did he do it in his private capacity or 
as a Government servant? . 

The Honourable Sir Bhupendra lfath Mitra: He did it as a Government 
servant undoubtedly, but whether it WitS proper or not for the nhief 
Engineer, Sllkkur Barrage and Canals, to consult him in the mutter I am 
not in a position Ito offer any opinion on. 

Mr. K. O. lfeogy: Do the Government of India e e ~ise any control over 
tile Chid Controller of Stores in regal'd to matters on which his advice 
llIay bp ('ulled for hy an,\' Provincial Government? 

.. The Honourable Sir Bhupendra Nath Mitra: No. If /the Mivice is called 
for i ~( t, it is ohvious thnt the Gover,ument of India. cannot interfere. 



QUESTIONS AND ANBWalt8. 

Mr. W. S. J. WlllaGn; Arising out of your previous &BSWer, do I under-
'st"nd that the Government of India disapprove of an expert, such as t ~ 

{jhief Controller of Stores, passing on Bny information of value he may have 
to an engineer in charge of works? And has it not been laid down in this 
House that goods are ito be purchased in the best market Imd at t,hp. belt 
price? 

The S:onourable Sir Bhupendra Kath Kitra: 1.'hore is no objection to 
It I'.' Provincial Government consulting any expert officer of the Government 
.of India in "nv matter on which the Local Govenlment lllay want his 
·opinion. But there ifl a eertain allocation of duties among the various 
expert Qffieers of tht> Government of India and that explains the reply I 
previously gave to t i~ House. 

Xr. E. O. Keogy: H"s the Honourable Member any objection to publish-
ing the letter of the Chief Controller of StoreR ,to the Chief Engineer, 
'Sukkur Barrage, in which he made the recommendation in favour of South 
Africim coal? 

The Bonourable Sir Bhupendra Kath )[1tra: Not having seen the precise 
'terms of the letter, I am not in a position to give the Honourable Member 
~ .  11S8urance on that point, 

Mr. Gaya Pr&8ld Singh: Will the Honourable Memher call for that 
'lett.er? ' .: 

Ilr. President: Honourable ~ em , e s will sec from the unsa.tisfactory 
,na.ture of this discllssion that the proper Wacl' for ventilating this matter 
is the Bombay Legisillotive Council. It so ha.ppens t~ t the Department in 
-(}uestioll ha.s a certain reflponsibilit,y in the precise matter raised by this 
.question and therefore the question was admitted; but, as the operative 
c;lecision la.y in the hands of the Government 0£ Bombay, the 'Bombay 
.Legisla.tive Council is the proper plllee for these questions. 

NON-OFFICIAl. RE80r.1TTlON8 ADOPTED DY TIfE ASSEMBT,Y ANn ACTION 

TAKEN BY GOVERN!d'I'.NT 'rHEllEoN, 

!)()2, *Kr. R. E. Shanmukham Ohetty: Will (}overnment be pleased 
·to la,v on the table a list, of the ResolutioJls passed in t.his House during the 
~ e  HI24 at the i Rt. . ~  of non-official members, and the action taken by 
'Government on each of those Resolutions? 

Kr. L. Graham: The illfonnatioJl nsked for I,,· the Honourable Member 
'concerns severnl Department.s of Government ~  is being eollected. A 
st.u[:PlTl('nt will hI' laid on the tllhk ,,·"(':1 t !ri' infonlllltion hllR been eollGcted, 

SUIlPJ,US SAT,T IN 1:L-I.llUAS. 

!"lOB. *Haji S. A, E. Jeelan.t: (II) Will t.he Govrrnml.'nt be pleased to 
stRte whether it is 11 fact that (I Inrge qu:mt.it,v of unRold stocks of salt was 
l,ving in the MadraR salt factories till recently liS a resnlt of over-production 
from the yenr 191!)? . 

(b) Is • it-R fRct thnt thOR€l sto~ s have  heen recently dispoied 
·Qf. At very low i( e~, the If'sseC's 1000ing heavil'y on that o ~t  

.' 
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(c) Is it a fact that when the Govermnen, wanted in' the year 19(7 to. 
enlarge the production of salt for export purposes ctlrtain lessees had been 
persuaded by the Government to undertake increased production? 

. (d) Is it a fact that those lessees, owing to the heavy losses they had 
suffered, have applied to the Government for compensation or relief? If 
80, with what result? 

(e) Notwithstanding the difficulties experienced by the lessees on account 
of over-production in the past, is it a fact that fresh lands have been 
assigned in the Gan;nm District for salt manufacture?, 

(f) Is it Il fact that some licensees in the Madras Tuticorin 'Circle have 
not considered it. worth whill· 10 mnnuffwture salt owing to its selling price 
. dng less than its cost price? 

(y) Is it a fact that salt is being imported into Madras from foreign 
countries and that such imports are not taxed by t.he Customs Department?' 

The Honourable Sir Basil Blackett: 'rhe infonnation asked for bv the-
Honourable McmLer is being obtained und will be furnished to him iiI due 
COllr!'4c. 

ST.HWAIWIZATION 01' 'V EIGH1'S AND MEASURES.. 
904. *Baji S. A. E. Jeelani: (a) Will the Government. be pleased ro· 

statc what are the differC'llt standards of weights and measures fixed for-
different provincf's by thl' Govcmment of India? 

(b) Has any proposal been mude to the Government to e ~ e all weights-. 
and measures to a uniform strmdard, if so, with what result? If not, d() 
the Government propose to consider that proposal? 

The Honourable Sir Oharlea Innel: (a) No sta.ndards of weights IWd' 
IlHJtLSUre!; huv(' been fixed by the Government of India for the different 
proyilJt'eH. 

(b) The Government. of T I1dia flllly considered ill 1921 the question of 
tlw fl'uI'ihility of introdueing unifoml weights and measures throughout 
India ILnd t.heir condusions ure stilted iu tlw Commerce Department !lesolu-
tioll '!\O. H. dat·('d the :3rd J!\llll1U) lU22, which was publi!!hed in the Supple-
ment to til<' Gazptt(' of Inditt of the 7th idenL The Honourable Member 
is rl'fefr(·d t.o t.his HeRolut,jon and 8180 to Mr. Lindsay's speeeh in the' 
Council of Htl1t.e on t.he 23rd HeptemIH.,r, 1921, in connection with Dr. 
Ga.nganat,h Jha's ReRolution on the R e~t. 

D ('HAnm,: OF OFPICE1t8 ON THE EAST' INDIAN RAII,WAT RINeE ITS 

'rRANSFER TOfSTATE A A ~- . 

flOS. *Hall S. A. E. Jeelani: (n) Will the Government be pleased to 
state us a rBfmlt of the BBsumption by the Government of India of the-
mnnagerpent of 'the East Indiun Railway bow man:v officers in all have heen, 
servt'lti wit,h notices dispensing with their services? 

(b) What is the resp.ective nationality of each? 

(0) What was Ule pay each officer was drawing? 

,.~ o  what reasons have their services been dispensed with? 
. , ~  Do the Government propose to fill up those vacanciea CJr aboHu the--

officps altogether? • 
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Kr. G.  G. sun: (a) l<'ivt'. 
(b) 'l'wo Europeans and three Illdiuns. . 
(0) Us. 800, 675, 1350, 550 and ~  per menSelu, respectiveJ.). 
(d) Inefficiency. .  .  ,  .  . 
(e) Owing to the proposed ulllalgamatlOn of the Eust ludwl1 ~ 1 ~  

ftHd the Olldh und Hohilkhl.lnd ~i  it is ullc('rtain if ther<' will he any 
vacal1t'if'H 011 tIll' umalgllllluted Jines und no strd<mH'nt ClUJ he lllU(k at 
present,. 

VEHIu'.;rr •. Ht .~ l'ItESl.·ltlBW l";)lt ~1. mmm,  01' TilE 1:-;1J1.0. 

IYH. SERVICE. 

nun. *Hajl S. A, K. Jeelanl: (a) Will the Government be pleased to 
state whether it is n fact, that II1cIlIbcrf; of the Indian Civil St'rvice are 
required to undergo It test ill th(' langl1nges "f t1w eOl1llir,Y, jf flO for what 
reasons? 
(b) Are the GoverlllM'nt e ~ (  to 1 (~ st,eps kl t'!)!;urp n \\'ol'killg 

knowledge nt. lead nf the Inngllfli.(t·!'; (If tilt' o i (~es b .... the' EUrOpl'llIl 
members of the IndiHIl Civil Srorviec:' 

The Honourable Sir Alexander Muddiman: (a) Yes, ill order 1() Ilid Ultom 
in (~ . i  on the work of administrntion. 

(II) 'rh(, (loV('rnllH'n1, of India IIl1der,;tfmd tlutt the necessary sipps have 
been t.aken ~  till' Local (i()\'<'rntlll'li1s who 111'(\ ~ i ~· ( (~  with 
the mattet'o 

SAU; m" STAMPS AT PORT ~ ~ ox S'·xll.ns AXil POST OFFH'E 

JlOl.lJI.HS. 

mn. "'Kh.an Bahadur W. M. Hussanally: ((I) \\'ith rl'i'C'J'('ne<' t:) tli" ~  

h: ven by the Honourable SilO Rhupl'ndm N 11th lHitt'1I tu lily l"Upph'IIlUltIlI'Y 
question to question No. fi(j7 on :3rd Ft'bl'ullrv 11)25, will Governn10nl plt'Hlle 
d ate if it, is It fIlet that no stamps !Irc Bold to tIll' puh I ie at post o i ( ~ Oil 
SundaYfI and post office holiduYfI? 

(b) If it is not It fu.ct will Govf1rnment state lit whllt post ofJieu,; lire 
stamps avnilabl0 for sule to the public? 

The Honourable Sir Bhupendra Hath Mitra: (II) lIud (/J). The general 
1ll'Iwtiee in the Department, is ~ , .~.1 08t e stumps nre for 8ul(' durillg eertllin 
hOlll'H on . ~·  and othf'r .. pOfl\.oflicp holidays it1 (,lJl'tniu omees ill the 
mo}'(' important. tOWllS. Ordl'T!'\ are now being issued that stampfl should 
Ill' 8r,Jd ill 81111111 qllflJlti(,if!S rill Sundays nnd 0\.11('1' ~t·, offic'l' ( 1i ~·~ dllring' 
the hOllrs wlH'1l It post offi('1' is 1(1'1'1, 0pt'll for deli\'ery ,,·ork. 

SA ToE OF ])OS'fA T, l"A Bm.s. 

908. -Khan Bahadur W. K. Hussanally: (a) Will Gov('l'lIlnent pleal'lc 
make inquiries if it is not It faet, ,that tlH' fI[t11' of pm;! ~  lalwlf; (JIll.' at post 
dnces oauses very great inconvenience to the trude and til(' gC!1l'ral puhlic? 
(b) If thc procedure is an illeonveniconce do (}nvprmllent p,"opnsc to 

remov('. the sume? 

. The Honourable Sir Bhupendra Hath MUra: (II) The Honourable :'.lemUcr 
18 referred to pal't (b) of the reply I gavp on tiJ(' 3rd Febl'lllU'Y Hl21l to 
l\1'r. o o~ e s starr<,d question No. 667. 
(II) DneR !lot, arise. • 
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RESOLUTIONS or THE RAILW.A Y PMISI!:NGEllS' CONlBRENCE. 

909. *J[umar G&nganand 8inha: Will the .Government be pleased to 
.state if they have received a oopy of ten resolutions passed by the Railway 
Passengers' Conference which was held at Sonepur on the 11th November 
i924. under the presidency of Mr. Gays Pru.sad Singh, M. L. A., and if 
they propose to take any step in the matter? 

Xr. G.  G. 81m: Governmellt ~ received copies of the resolutions 
mentioned. 'rhe Agents of tho milways concerned are fully competent with 
till' 1l88itltsncl1 of their Advisory Committees to deal with the matters referred 
to and in the circumst,ance!:l Govt.'rn\llent do not propose to tll.ke any action. 

Mr. Gaya Prasad 8lngh: Is it not II fart, Sir, thut rRilway advisory 
·committoes are merely nominated bodil's? 

Mr. G.  G. 81m: No, Sir. 

Maulvi Moh&m.mad 8haf •• : How ure the members of the Ildvisory 
.committee nominated? 

Mr. G.  G. 81m: 'fhat inforl1ltltion hils been given in reply to mallY ques-
tions, but if the HonourabJI' Ml'rnber wishes a statement regarding ('acD 
railway. I will supply it to him. 

Itr. Gaya Prasad 8ingh: Arc Government quite sure thllt these bodies a.re 
not nominated bodies? 

Mr. G. G. 81m: They ure not (\ntirely nominated bndies. 

Mr. B. Das: Do I understand, Sir, that the ruilways always consllit these 
advisory boards? 

Mr. G. G. 81m: Yes, thev have meetings at fixed intervals-I think 
almost every month. . 

Mr. Gaya Prasad Singh: No, Sir. I thillk once in three months. 

lIr. G. G. 81m: If the HOllourable Member knows the reply, I do not 
see any reason why he should !isk me the question. . 

lIr. Gaya Prasad 8ingh: 'rhat was not rhy question. But is it 8. faot 
that the proposals of the advisory committees have no binding effect on the 
railways concerned? 

Itr. G. G. 81m: 'rhe C( 1 it(,t ( ~ al"(' advisory (~( ittees. 

:Hr. Gaya Prasad Singh : What is the 1 ~, Hir, of rderring us to these 
ad visory committees whORe proposals have lIO binding va JUL' r 

Mr. G. G. 8im: But thl'\' du give VI'I'y m:t·ful i(~  and aetiDll is 
frequently taken on their advice. 

'I'IU,; llJILHt LH:IlT HOUSE. 

1)]0. *JIr. Gaya Prasad 8ingh: (a) With reference to my question 
Xo. 84 of tho 23rd January, 1925, will the Government he pleased to state 
in what year the Bihar Light HOT!'!(' WIIS formed; fmd also give U Btatemfmt, 
~~ i  the numerical strength of the unit, Bnd expenditure, i~ any, year 
hy year, which Government had to .inour under main heads together with 
the total amount expended up to unte? 
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(b) Waa there any occasion on which the Bihar Light Horse was called 
out? And if so, when, and under what circumstances, together" with thtl 
costs i.nvolved, if any? 

1Ir. B. Burdon: (a) The Rihur Light Horse wa.s originally formed as 
the Bihar Mounted Rifle Corps on the 8th December, 1862. Its designa-
tion was changed to that of the Bihar Light Horse on the 29th February, 
1884. 

The infonnation flsked for in tlw second part of this question, so far as 
it is' readily available, is given in the sta.tement laid on the table. 

(b) The Government of Indiu have no information on this point. So-
faI' as they are aware, tiH' Bihnr Light Horse was not caned out at any 
time during the last four years. 

Sfat'fIIfflt 6T.owi", (i) th, fltlmel'ica/ ,1,'e,.,,,I" of t"e ]Jiha,. L(qh/ HO,'IO f,.(l1II 1918-1924 
lind (ii) fAe anlmlll expenditure inou"",d ira rt8ftot ofthit Urlit, 

.•. 1: 

(i) NrMERlcAL SXRBNGTR. 

British e~ 8. 

1918 18 

lOll) 16 

HI20 14. 

1921 18 

1922 19 

1923 17 

1924 16 

(it) EXPIINDITUBI!, 

1923 ,. 

1924 (to enll of DOO('mbel' 1924) 

Rs. 

1,82,767 

81,816 

Other Tanks. 

240 

232 

311 

:167 

4006 

396 

3(U. 

As the expenditure in re8pect of the Bihar Light Horse is not recordt-d: 
separately in the accounts, the infomlation a.sked for in respect of the-
period prior to 1923 is, it is ~~ette , not readily available, The collection 
of it would involve considera'bltl labour on the part of the local military 
accounts authorities and, in the opinion of the Government of India, would. 
'not be justified by· the result,;· ":.' 

EXTENSION ~  THI': L]j;E COMllJFJ8ION'S RECOMMENDATIONFJ TO MEMBER!' 

OF THJ<, PROVINCIH. ~ C  AND THOSE OF THE h!PEuur. 
SEltYlCEH OF AI>IIATIC DOMTCJT,F.. 

, 911. *Sardar Gulab Singh: (II) Has the attention of the Government 
been drawn to the letter of Lord Ampthill published in the Timea, an 
extract of which has been published in the Pioneer, dated 28th January, 
1925, advooating that the Lee Commission recommendations should be 
extended'to the mem e ~ of the Impe1'ial services of Asiatic domicile ~ 
well as to the members of the proviqcial services? 

(b) If· s~ will the Government be pleased to state whether 81ly suoh-
proposal is under the contemplation of the Government of India? 

. . , 
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The Honourable Stl Alexander lIuddiman: (a) and (b). I have seen. (\ 
t~ t, e e t,() n letter ill which Lord Ampthill is said to have ~ o te  the 
t\xtension ()f the rl'commendatioTIF; to otllcers of non-Asiatic domicile in 
the proyineiu.1 fwrvicl'S, but 1 have 8£1('11 110 Jettel' ill which the proposal 
refrrred to ill t,he HoD.ourabh· Member's qm:stion has been advocated. I 
may, however, lidd Lhat certain of the recommendations made hy the 
(~ommiR io  hun' nlr('adv bp('11 l'xt('ud .. d to mf'1I11wrs of all-Itldin IUld 
Superior C(!ntral Kf'rvicl'R' who have un Asilltic domicilC'. 

A t .~  OF THE Non: 'ro R.n.1!: 87 o~ -  FUXDAldENTAf. HIII.ES, 

l1l2. ·Haji S. A. It. ,Teelan1: 'Vill t.llC Government be pleased t.o state: 

(1) whether it is a fact that Fundamental Rule 87 has been recently 
amended by the Secretary of State; 

.' {4) 
~  

whether the effect 'of the amendment is to deprive the' non· 
gazetted officers lIot only of the concession allowed to them 
in the note now deleted but also of the right of drawing 
average pay; 

whether it is a fact that this same .que$tion carn,e up before the 
Delhi Conference, and t,hat Conference voted down the 
Ruggestion to treat substantive pay as the average pay for 
non·gazetted officers as impossible aud unjust; 

whether the Government of India agreed with the conclusion of 
the Conference and if 110 how this order was passed by the 
Secretary of State; 

whether I'Pprchentations have been received from 'Service Associa· 
tions and officers protesting against the change and praying 
for the restorati<;>n of the original note; 8nd 

(6) whether the Government of India propose to move the, Secretary 
of State to rescind his order. 

The Honourable Sir BaaU Blackett: (1) '1'he Uule itself hus lIot been 
:altered, but the note under it has recently been amended by the ~e et  . 
d t~te in Council. 

(2) The amellded note takes away from certain non.gazetted officers a 
'Conc('ssion admisFlibJe under the old note, and the amendment will in ,some 
«',ases have the effect of preventing officerFl from Jrawing leave salary 
(~ te  on average pay, 

(3) and (4). I gather that by .. the Delhi Conference" the Honourable 
Member means B meeting of representatives of Local Governments held in 
November] 923 in Delhi to consider certa.in CJl1CstiOllfl relnting to the leavo 
ruleR. If RO, his infonIlation as to what took place is not quite accurllte. 
The conftlrenlle expressed the view that the Note under Fl1ndamental Bule 
'87 caused unnecessary expenditure and recommended thnt it should be 
either modified or carwelled. The Government of India accopted that 
T ... om~e tio , and it was they who moved the Se.cretary of State in 
-Council to make the amendment now in question, 

(5) The GOTenmlent of India ;have so far receind only one such 
reifi'eaentation. •  • 

(6) '''''.''ernment do not propose,to take tae Ict.lonl\lg,.sted. 
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'918. -Haji S. A.X. Jeelani: Will the (}OVl'rntnl'llt be pleused to fltute : 

(a) How many officers on Rs. 550-850 are there in the Military 
Accounts Department? Of these how many are Indians of 
whom how mllny are mm ~  

(b) of these Indian officers how many are there pending retire-
ment? 

(0) whether these officers on completion of their leave would reach 
their 55th year, if not whether thc leave pending retirement 
granted to those OffiC(lrs was on m()dical certificate as required 
by Articles 442 aod 443, C. S. R. '1 

The Honourable Sir Basil Blackett: (a) 'J'iH'r!! are 87 permanent and 19 
temporary officeI'll in the Military Accounts Depurtment on 1\ 8alary of 
Be. 550-850. Of this number 70 are of full Indian descent and one of 
these is a Muhammadan. 

(b) :Four are on leave pending retireHlent, 

(c) One will have completed 55 years of serviee on expiry of his leave. 
In two cases leave has been grunted on tlIedieal grounds pending retirement 
after 30 years' servic!), In the fourtfh case retirement Ilt the end of leave 
has been ordered for disciplimuy reasons. 

Mr. X. Ahmed: In view of the fact, Sir, that four officers are goiItg to 
retire shortly, do Government propose to substitute these four officers by 
Muhammadans? There if! only olle Muhammadall out of 70 Indians. 

The Honourable Sir Basil Blackett: I Hill quite sure tha\ the Government 
will be very glad to appoint" suitable Muhalllmadan ellndidates. 

PU.O){OTlON TO SUPERIN'rENDENT OF THE OPJ.llOER. IN 'fBi CO){IU:R(;E 

DEPARnlENT REDUCIW ~  UEltTAlN lRILEUUIlUfrlEI.!. 

91., -Jlr. B. »&1: (a) With reference to the Honourable the ( omme o~ 
Member's answer to Sardar Mutalik'!! question No. 2250 in the IBst 
.september session to the effect that a proviflionally permanent Assistant 
Secretary in his Department had irregularly authorised the payment of 
advances to himself and was in consequence reverted to his substantive 
grade of First Division c1erk/l1Vill the Honourable Member pleaee state 
whether it is 0. fact that the officer in question was, at the time of the 
award of the punishment, on leave, and whether directly on his retun! from 
leave he was again promoted, practically pennanently, t(l Q gazetted post and 
did not work as (£ derk in the Department even fot a day? 

(b) If the answer to t.he above is in the affinnat,ive, will the Honourable 
Member please state th" renl:'OllS for mitigating tIll) C'ftf'cL of the punishment 
:awarded? 

The Honourable Sir Oharles,lanel: (a) and (b). It is not the fact that 
tho officer in question was promoted to "gazetted post immediately on 
return from leave. a Superintendent unexpectedly died lLnd the officer in 
'question was subsequently made provisionally permanent in that, grade' as 
1Ihe Head of the Depa.rtment considered he wall the officer in the Depart-
ment most suitable for the Superintendent's grade. His punishment has 
1 ~ been mtti8llted. The order of reversion did not debar him from opportu-
nitIes of promotion which might oC<\1,lr. 
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• 
DEr,A Y IN THE SUBMISSION OJl' HIS ACCotJNTS BY THE SECRETARY OF TNt 

DECK PASRENGER COllMI'l''U:E. 

915. ·.r. B. Du: Will the Honourable the Finance Member V18n. 
state: . 

Whether there was any inordiufI\'e delay on the part of the Secretary, 
Deck Passenger Committee of 1920-21, in the submission of 
the accounts of the Committee, and whether the matter wu 
brought to· the notice of the Government of Indlia by the Auditor 
General? If so, will the Honourable Member plesse sta.te what 
disciplinary !k..tion, if any, was taken against the officer concerned '!" 

TIle Honourable str Oharles Innes: The facts are generally as stat.ed. 'fhe 
officer'f; confirmation was stopped, and t~  furthC'r inquiries into other 
matters, he was reverted as has already been -explained. 

PAYMENTS OF Cr.AIMR Fon GOODR W8T Oll Rl'OU:X ON INUIAX 

RAU,WAYS. 

916. ·KhaD Bahadur W. K. HUBB&nally: (a) \Vill Government please 
state what was the total amount pnid to t.he public ~  claims for goods 108t 
or stolen on Indian Railways during the last three yeflrs separately? 
. (b) What is the total annual cost of the Cluims Department of Indian 
Railways? 

(c) What is the. annual cost of Indian railway police and ohowkidars?' 

(d) Do Government propose to adopt. any special measures with a. view 
to elimina.te or reduce the heavy loss to the tl\x-payer in respect of payments 
On account of such claiIml? 

Mr. G. G. ·Sim.: (a) to (d). The attention of the Honourable Member is 
drawn to ~ s 39 and 40 of Volume I and to Appendix E of Volume II 
of the Heport by"the Railway Board on Indian HaHways for 1923-24 and 
to Volume II of the report for 1922-23 which contains a.1l the information 
available. 

'fRE STATION ~ A  OF SIM1.A. 

917. ·Khan Bahadur W. K. HUlBanally: (a.) Is it a fact that until 
reoently there wa.s an Indian Station ~ste  at Simla? 
(b) That on his retirement the appointment W,\R hestowed upon & Euro-

pean Guard in prefel'ence to other senior Indians and Anglo-Indians? 
(c) What were the 'special reasons for making 'his appointment? 
(d) Is it a fact that the N. W. H. UniotJ proteF;ted s ~i st this appoint-

ment? 

(e) If 80, what was the result of the protest? 
I' 

Ik. G.  G. 8im: (a) Yes. 

(b) and (0). The selection of men for subordinate· appointments is left 
to B.a.ilway ;\dm:nistratioDS who ~ in the t ~t position to judge of their 
rela.tlve mente. Government are not a.'alle of thc' (~  for the psrt,icular 
selectiQtl in this elQSe. 'J' . 

(d}''t'md(c). Government have no·informatioQ'. 
.  t .. '  " 

• 



~t t  AND AN8WBBS. 108S 

CORRllP'L'lON AND BT.ACKMAH. ON INDIAN RAlr,WAYs. 

918. ·Khan BahadurW. K. Bussanally: (a) Is it a fRct that ,the N. W. 
n. Union recently pflsscd a Hesolution to the effect that the Departmental 
enquiries into the complaints of bribery and blnc1tmllll of the staff against 
their superiors should he held jointly by the representatives of the Union 
and t,he RAilwav Administration? And is it'a fnct thllt the Agent in reply 
to that Resolution expressed his inability to do anything in the matter for 
want of suitable evidence in such cases and considered that the asso-
ciation of members of the Union in any such enquiry was not likely to 
obtain any such evidence? 

(b) If this be a. fact what steps do Government propose to take to put 
down corruption ~  blackmail on Indian Railways? 

lIIr. G. G. 8im: (n) and (b). The Government have no information. If 
such a resolution was passed by the Railway Union t.he Government think 
tLat the Agent was thoroughly justified in rejecting the suggestion. Agents 
must be trusted. to take all pORsible measures to put down the practices 
referred to if they exist. 

EXPENDtTURE BY THE NORTH WFBTERN RUI.W,\y ON THE EDUCATION 

OF THE CHILDREN or· THEIR EUROPEAN, ANOI,O·INDIAN AND 
INDIAN EMPLOYEl!8. 

919. ·Khan Bahadur W. X. Buuanally: What is the annual expendi-
ture of the N. W. R. on the education of the children (a) of European and 
Anglo-Indian employees, (b) of Indian employees; ilKliuding passes grante:i 
to children? What is the cost per head of each cl_ . .. '. 

lIIr. G. G. 81m: The expenditure by the North Western Hailway on the 
education of the children of European and Anglo-Indian employees during 
1928-24 WIlS Rs. 1,60,888 and of Indian employees Rs. 15,418. The cost 
per head of each class is Rs. 132 and Rs. Hi respectively. 

The value of the passes granted tq;phildren is no.t known. 

INOUN STATION MASTERS AND GUARDS ON THlll NORTH WFBTERN 

RAIJ.WAY. 

920. ·Khan Bahadur W.K. B1taan&lly: (a) How many Indian (exclud-
ing statutory Indians) station masters are in charge of first class stations 
on the N. W. n.. and how many Europeans nnd Anglo-Indians? 
(b) How reany Indian (excluding statutor.y Indians) guards run with 

mail and fast ,assenger trains on the N. W. R. and how many Europeans 
and Anglo-Indians? 

(c) What is the reason for the disparity? 

lIIr. G. G. 8im: The Honourable Member ill referred to the stat.istic8 
given in Chapter V of the Report by the R8.I1way Board on Indian Railways 
for 1923-24 showing the numhcl'S' by Departments of subordinate staff on 
India.n Railways classified, under European, Anglo-Indian, Muslim and non-
Muslims. ,The Government have no further statistics and do not propose 
to call for sta'6istics in any greater detail. 

• 
" 
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COllrULSORY R&TURN TICKETS FOR HAS PILGBU1S. 

921. -Khan Bahadur W. K. BUll8&DaUy': (a) Since when has the system 
of compulsory return tickets for the Hedjaz been introduced by executive .. 
order? 

(b) How many such tickets have been issued up to date and of what 
value? 

(c) How many. of such tickets and of what value have been utilized? 

(d) How many and of what value lapsed '! 

(e) With whom is thRt money? 

(j) How do Government propose to utili::l' that money? 

Kr. J. W. BhOl'e: (n) No system of compulilOry return tiel{eta hIlS been 
introduced in India. by Gqvernmcnt. 

(II), (c), (rl), (e) and: (f). Do not lU·H'. 

RXPA'l'RIA1'ION o~  HA.J PILGRIMS, 

922. -Khan Bahadur W. K. Buss&n&lly: (n) How many indigent pil-
grims were expatriated from the Hedjllz during each of the lust three HRj 
seaBons? 
(b) What was the cost of Buch expatriation during each of the three 

years'! 

(0) Who 1:o:e that cost? 

Kr. J. W. Bhore: (a), (b) lind (c:). The Honourable Member is referred 
to the statement laid on tM table on the 9th Februnry, 19~ , in reply to 
Maulvi Mohammad Shafee's starred question No. 818. 

LOAN OF S'rATE RAIl.WAY OFFICERS TO INDlAN' R..HLWAY COMrANIES 

AND INDIAN STATE AnMINlSTRA'l'IONS. 

923. *Kr. E.!'. Sykel: Will the Government kindly state: 

(a) (i) How many State Railway officers have been lent to Indian 
Hail way Compa.nies and Indian Stat.e Administrat.ions? 

(ii) Whether these officers are surplus to the requirements of State 
Railways and if so, why they were appointed? 

(b) Are the Government prepared to undertake to rl'strid recruiting 
in future to the requirements of State Railwllv!I Ilnd t.o absorb 
th(> lent officers IlS early IlS possible? . 

• 
lIr. G. G. 81m: (a) (i) The Hot\oumblf' Member ,\"ill find the'muncs 

of the oflicors referrl'd to in the Cla.ssified List, a copy of which is in the 
Library; 

\ 

(a) (ii) and (b). The requirements of State HuilwnYi! lW('essarily fluctuate 
iu accordance with the construction and other Rpoeial work ill progress. 
The officers rcftlrred to are not ordinurily surplu\, Illthough it rollV be pos-
sible temporarily to ~ e them. It it< in the interests of Oovernrnent that 
they should ~ e e  possible lend officers to Companies whef are managing 
St.ate-owned Rr:ul"-ltys. e 
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HECR lilTMliN'r 0)' OFFICERS OF THE ll,AIJ,W A Y BoA-ltD. 

924. *111'. :I .... Sykes: (a.) Will the-Government be pleased to say 
how many officers employed in the Railway Board and its Directorates afe 
drawn from the staffs of Companies and Indian State Administrations? 

(b) Whether any officers qualified for these appointments ~ to bE' 
found Bmong' the staffs referred to? •. 

(c) If the answer to (b) is in the affimlO.t.ive, are the Government pre-
pared to undertake to recruit Il due proportion of the Railway Board ImJ 
its i e to te~ from such staffs? 

Mr. G.  G. S1m: (a) Of the oflicers employed in the Hanway Board 
two are retired officers of Complmies, two are drawn from the staff of Com-
pauies and 11 from those of S.tate ItailwllYs. 
(b) and (c). The mOiit suhuble officers from the staff of both ,Company-

worked and State Ho.ilways are flelected for appointments to t e~~i .  

Board and Government CAJlnot undertake to fix aDy proportiona.tc tecruit-
m~ t from any particular source. 

RECItUITMENT OF GOVERNMENT INSPECTORS O}' RUJ,w.ns. 

1)25. *Xr. 1: .... Sykes: 'Will thl! Government kindly state: 

(a) How many of the present Government Inspectors of Railways 
are drawn from the staffs of Indian Hail way Companies and 
Indian State AdministrstiQDs? 

(b) Are any officers qualified for these appointments to be found 
amon.g the staffs referred to 1'\ , . .' 

(c) If tho answer to (b) is in the affirmative, ~ 1 the Gove •. ~ t 
e ~ e  to undertake. to make a due proportion o ~ ~  
appomtments by selectlOn from these staffs? ~ ,  

Mr. G. G. SIm: (a) There are 8 Government Inspectors of R i ~s 
who are drawn fl"QITl the stuff of Indian State RR.ilways. 

til) und' (c). As an important r.arl of'the Government Inspectors' duties 
relates to the protectlioll of Government interests on Company-worked 
J;nes it is considered neeessary that officers holding these posts shall bo 
drawn from tho staff of Stat(· ;RailwlI.yfl, . 

PROVISION OF .\ SEABOAltD FOR BIHAR AND OUISSA. 

926. *Kr. B. Das: (a) Is it, not a fuet that in the famous deRpntth of 
the Government of India. of 25th August, 1911, to the Secretary of State 
on the formation of the province of Bihnr nnd Orissa the following grounds 
\\'1'1';: Ilrlvllntlorl for ( i i ~ Orissa wit.h HillHi? 

Pal'a. 20 • * *  * "The Ooriyas, lika. the Bihllris, hl!.ve little in common 
wit.h the Bengalis. and we propose ,to leave Orissa (and the Samhalpur 
Distl'ict) wit.h Bihlll' lind Chotll Nagpuli,. We helJeve t.hat this arrangement 
will accord with popular Sf'lltimellt in Ol'iShll. and 'rill I" ,,.dcmnf to 
E,'haT as presenting n seaboard to thltt provi!lC'e." * *, * !t 

(b) Hl\vo o e m~ t taken any steps so far to provide this seaboard 
b B. and O. Province? 

(c) Will Government be pleased to state whether the Government of 
B. and O. did.approach the Government of India to provide this seaboard 
to that Province? • 

02 
• 
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(d) Witl Government be pleased to lay on the table all correspondence on. 
the subject with the Government of B, and O.? . 
The Honourable Slr Oharles Innes: I propose, Sir, with your permission 

to reply to questions Nos, 926, 928 and 929 together. 

'l'he despatch o.f August, 1911, merely stated 0. geographical fact, ~e ~, 
that one of the boundaries of the new Province would bo the sea. ThIs IS-
the case. The development' of anv of the small ports all that seaboard is a.. 
matter for the Local Government', and the Government o,! India have not 
intervened in the matter. There hal' been no correspondence either with 
the Bengal Nugpur Haih"ay or the Calcutta Port Commissioners in recent 
yell.rs. 

Ad regRrds the survey of DhH.mrnb Port, I invite the Honourable Mem-
ber's ,J'i;tention to the answer which will be given to question No. 927. 

1Ir. B. D&I: Am I to understand fro,m the statement that the Honour-
able Member has made that seaboa.rd means only tbe seaboard and no pro-
vision 'for a port? ' 

"!'he Honourable Sir Oharles Innes: I believe, Sir, that is the correct 
meaning of the word " seaboard ", 

Kr. B. DII: Then mlly I know, Sir, whether the Government of Indill. 
of the time wanted to provide the people of Bibar with ,sea. bat.hs on the-
OI"!'!!lR. coast and not with port!'!? 

Tile Honourable Slr Oharles Innes: If the Local Government wflnts 3' 
rort, it iso,pen to it to make one. 

lIIr. Gaya Prasad Singh: Have the Government of India recC'jved any 
propos·als ,from the Government of Bihar and Orissa with regard to the 
provision of a. port? .. 

The Honourable Sir Oharles Innes: I th:nk we had some cQrrespondence 
n.Uout False Point. about two years ago. There, again, ihe Government of 
Indin Ruggesterl that it was a matter for the Local Government to decide, 

Mr. Gaya Prasad Singh: Have they overruled the propO!>al of the Gov-
ernment of Bihar and Orissa.. 

• 
The Honourable Slr Oharles Innes: I must remind the Honourabli)· 

Member that under the Devolution Rules only the major ports are 11 t'entraf 
sub)(ct and thl' m ~ port!'! IlIYl a Pl'()\ incin[ subject 

DEVET,OPln;NT OF A~ R  AS THE PORT OF BmAIl AND ORISSA. 

927. ·Mr. B. Du: (a) Is it a. fnet that the Government of B. and 0., 
are anxious to develop Dhamrah on the Orissa Coast as t.he Port of the 
Province? 

(b) Were the Government of India approached to send a marine m. . .-pert 
to cRorry out n Rurvey .. of th;r; proposed port at Dhamrlrb ? 

(c)' Will Go,vernment be pleased to state whether it is their intention 
to C'f\rry out 11 RUrVt:y of this port at An earlv (}lute? .. 

Mr. :I. Burdoll: (a.) to (c). The Government of Bihar and Orissa asked 
the Government of India last April whether the Hoyal Indian ;Marine could 
carry out B survey of the mouth of the Dhnmrnh River, as the Local GoverD-
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n16nt wished to ascertain what possibilities there were of developing the har-
bour in that river. The Government of India replied that owing to an already 
full programme the Marine Survey of India could not ~e t e the rE,· 
·t:urvey of the river before the cold weather of 1927·28. They suggested 
tiJut the Local Government !:!llOuld endeavour to employ some other agency 
fo.r the work. 

Mr. B. Dal: In v' ('w of the long period that the matter hns already 
beell under the consideration of the Government of India., may I request 
til(;' Honournble Member to expedite the matter and send, an expert earlier 
than 1927·28? 

Kr. ]1:. Burdon: It is impossible to do so, as all the ships are fully 
,occupied in work already promised for other Local Governments. 

PROVISION OP A SEAJ30ARD FOR DlIUU AND ORISSA. 

t928, "':Mr. B. Das: (<I) Is it a fact that the B. N. Hu.1way a.uthorities 
'Ilnd the Calcutta Port Trust are oJlposed to allY separate seaboard for B. and 
G. ? 

(b) Will Government be pleased to lay on the table all oorrespondence 
'with the Agent of t,he B. N. Railway and the Port Commissionerll of Calcutta 
en this subject? 

PltOYlSION OF A SEABO.UID FOR BIHAR AND OmSSA. 

H129. "':Mr. B. Das: (a) Will GDvermnent be ploascd to state if they 
:are going to stand by the spirit of the famous despatch. of the GoverDIX!ent 
·of India of 25th August HIll, to the Secretary of St.ate on the o m~ 
d the Province of Bihar and OrissR and take early steps t.o provide a sen· 
board to the province of B. and O.? . 

(b) Do they intend to take steps to send n. Government of India marine 
-expert (preferably not connected with the Calcutta l)ort Trust) to carry out 
the survey of the Dhamrah Port? 

PUICE OF SnTIONEUY SOT,D TO :MEMDEUS OF THE LEGISJ,ATIVE A8SEMBJ,Y. 

930. "'lDlan Bahadur W. M. BU88&Dally: (a) Is it a fact tba t the price 
·of paper has fallen since the war'! If so, by how much? 

(IJ) Iii! it 11 fact that the o e me~ e recently raised the price of 
:iltationery sold to Members of the Asseuity? If so, by how much '! 

Iy) Wha.t lire the rellsons for the increase? 

The Honourable Sir Bhupendra Bath Jl1tra: (a) Yes. The price of the 
1,igh quality writing paper supplied to Members of the Legislative Assembly 
l.a8 fallen since }!lIB by nearly twelve per cent. 

(b) Y l'S, I place on the table a schedule showing the altf'rntions made. 

(c) The increased price ;is duo largely to R. more correct calculation of 
the cost of printing, embossing and pMking. It must alsQ be remembered 
~ t ~t  e.ffect from the 1st April, 1924, customs duty at fifteen per cent. 
16 belng p81d -by. Government on imported paper . 
. _--_ ...... __ .. _._--------_ .. ----.--,--------_._--

t For the Answer to this estit ~see below question No. 926. 

• 
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Schedu7e 8holl';llg the alteration. mad" iu the /lrice 01 Stationery sold 10 the t 1 ~ 
01 th.. Legislatj've A8sembiy. 

Note paper, embossed, small poaL, 8 Vo. fly 
Ditto single shl'Ch 
Ditt<l large P08t, H Vo, fly 
DiUIl single .hool8 
Ditto qUILrto post, fly 
Ditto sillgle shooLs 

Papf'f cream wove fool8fl\p 
Ern'elope_, amaH post 
Do. large post 
Do. qu ... ~to post • 
Do. manilla 14" x;''' 
Do. maniLa 10"" 4i" 

(Per Illlndr(>u.) 

Rs. A. Hs. A. 

1  8 til 1 12 
o 15 t<l 1 a 
lUt02 IJ 
1 :I to 1 lO 
2 fito4 4 
1  6 to 2 ;, 
1  2 til 1 IJ 
1 12 to 1 1:1 
2 2 to 2  6 
2 14 to:J 6 
no chang!'. 
o 12 to 1  8 

1Ir. O. DuralaWami Alyangar: Will I be right, Sir, if I suggest that Hw 
reason for the increase in the price of 'l>tationery is to take back Qny 
surplus in the allowances granted to Members? 

The Honourable Sir Bhupendra Hath Mltra: lam sorry, Sir, I did not 
catch the Honourable Member's question. 

Mr. O. Duralswaml Aiyangar: It is not necessary to answer it. 

UNSTARRED QUESTIONS AND ANSWERS. 

LOCAl. AI.LOWANCES OF POSTAL CLERKS IN SUIl.A. 

129. lIr. Devaki Prasad Ilnh&: 1. Is it a fact that the scale of pay 
sanctioned for the postal clerks at Delhi and La.hore is Rs. 45-140 and tha.t 
at Simla Rs. 4O-130? If so, what is the reason for sanctioning a lower 
&r.ale for Simla? 

2. Is it a fact that after introduction of the time-scale of pay a ]oc&l 
allow,moe for 8imln,. 33l per cent. for the lower ~ e and 30 per cent. 
for t, ~ upper grade, hilS been sanctioned with 'a. minimum of Rs. 25 and a 
maximum of Rs. 75 a month? 

3. Is it a fact that this locnl allowance is not sanctioned for the clerks 
of the same grades working in the plains like Lahore and Delhi? 
4. Is it a. fact that a.t Simla. the pORtal clerks up to Rs. 50 used to be 

paid Us. 20 and postal clerks above Hs. 50 usod to he paid Rs. 25 Rnd 
tbe Deputy Postmaster Rs. 50 as local allowance prior to the introduction 
II! the time-scale of pay? 

5. Is it a fnet that after the introduction of the time-scale of ~  the. 
local allowl\nee has been reduced to the uniform rate of Hs. 20? 

6. Is it a filet thllt the clerks in the lower cadre in the Office of the 
:)irector-General of Posts and Telegraphs used to get Rs. 50 as local 
p'lowance prior to the introduction of the time-scale of pay and local allowanee 
nt the same rate is still paid to them after the introduction of the time-
E-C'ale of pay of Rs. 50 to 140? . 

7. Will the Government please state the reasons for this discrimination; 
against the postal employees at Simla? 

8. Are the Government prepared to oonsider the question of granting 
u 10('a! allowance to postal clerkA at Simla at the rl!tes paid 1J5 Local Govern-
mfmt employees? If not, why? .  • 
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The Honourable Sir Bhupendra Nath Mitra: 1. Yes, because the I)ostul 
Commitk!' of ~  after a consideration of the circumstances of t (~ differ-
ent pilleps r('('OlllIlWnded II. higli,'r s('/I,le for Cnicul ta, i\Ie.dras, Lahore, 
Delhi, ete .. , than for other ] st class hcad post offices in India such as, 
Simla. 

2, lUul 3. If the inquiries relate to the derks of the Punjab Government 
the fads appl'ar to be as stilted. 

4. Yes. 

5, Y ('s, HS tIlt' result of tho review of'all loeal ullowimees sanctioned for 
postal of1jcials prior to the introduction of the cnh;mced mtes of pay. 

6. Yes. 

7. The staff employed in the post offices in Simla are in a station cadre 
nnrlm Uw He,HI Postmaster, Simla, ~ e  the portion 'Jf the Director-
General's office that works at Simla-Delhi is t ~ te s an office attached 
to the Governmcnt of India Secreta'riat and that establishment accordingly 
~ 8 s allowances admissible under the Simla AJlowances Code. 

S. No. The existing rate for postal clerks is considered adequate. 

GRANT OF A LOCAL ALI.OWANCE. TO THE DEPUTY POSTlIASTElt, SnlLA, 

130. Mr. Devaki Prasad S.lnha: (a) Is it a fact that the Superintendent 
of the Direotor-General's Office, Simla, pay Rs. 250 to 350, is paid II. local 
allowance of Rs. 75 per month 1 

(b) Will the Government please state why the same local allowance is. 
df>nied to the Deputy Postmaster of Simla whose pay is Rs. 250 to 8501 

The Honourable Sir Bhupendra Nath Mitra: (n) The Chid Clerk (there 
ik no e i t ~ t  of the Director-Gpnl'rul's officp at Himla-Delhi, pa'y 
Hs. 350--450, drnwfl allowances under the Siml.a Allowances Code. 

(b) '\'111' Honourable :i'.ll,rnber is referred to replies to parts 5 and 7 of 
his previous question. 

COlTNTING OJo' OFFICIATING SEltYleE UENUERElJ BY })08'1'A[. AliD R. M. S. 
OFFICIAI.S FOR FIXING THEIR IN!T!.H. P.n IN TH]<; ~ .. !kAJ.E. • 

131. Mr. Devakl Prasad Sinha: 1. (a) Will the o e m~t be pleased 
to st,ute if the benefit of officiating service rl'ndered b'y posttlr lind Railway 
Mail Service otiiciuls confirmed before the date of issue of the 
UovpnllUt'llt t·~o t . on ~3  Septcmbpr 19:10 introdueing the time-;;calll 
of PIlY WHf; IIl1oWl'd for fixing the initial PIt,V in the tirne-Ht'IIJe und whether 
_he sume t'onceAsion WIlS also granted to the officials oonfinned after the 
introduetion of the Fundamental Hules on 1st January ]9221 

(b) \Vhet.her the same concession has been denied to officials cbnfinned 
1"tween 23rd September 1920 and 1st January 1922? If so what is tho 
rc'sson for th:8 discrimination 1 

2. (a) Will the Government, be pleased to state whether the benefit 
of the officiatmg service was in the first instance concedod with effect 
1~om 1st Murch 1921 and many officials whoew cases were promptly settled 
bene>hted by thi" o (~ssio  I1S regard!;! nrrC3r pay 1 

(h) Whether offieials whose cuses were seWed later on were allowed the 
benefit of the past service only with effect from ]st April 19241 If so, will 
+he GovernQ1ent be pleased toO state the I'easons for this differential treat-
ment? 

• 
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3. Are the Government a.ware that recoveries had been l;llade from officials 
,;hose claims to increase:i pa.y were subsequently admitted and the re-
coveries so made have not been refunded? Will the Government be pleased 
'.0 state why the refund of amounts so recovered has been refused? 

4. (a) Are the Govemment aware that records are not in ull cases avail-
able relating to officiating services and that such officiating s(!1'Vices CBn be 
wrificd by collaternl evidence? 
(b) Do the Government propose to admit such collateral evidence in 

support of offie-iating services hl respect of which the records ure not 
11 vailable? 
Sir 6101!rey Clarke: The Honourable Member's attention is invited to 

the reply given by Mr. H. A. Sa.ms on thE! 23rd SepterulJl'l' 1924 to Mr. 
Kamini Kumar Chanda's starred question No. 2357. 

ApPEALS of POSTAl. AND R. M. S, EMP(.OYEY.8. 
182. JIJ'. Devaki Praaad SlDha: (a) Hus the attention of Government 

been drawn to the article 'Vlder the heading" Individual cases .. is e~ 

In the General Letter for July, 1924, issued by the All-India (including 
hurma) Postal and R. M. S. Union? • 

(b) Is it a fact that the clerks of the office of the Director-General of 
Posts and Telegraphs dealing with appeal cases of Postal Bnd R. M. S. 
employees instead of confining themselves to making a corn'ot precis record 
tbeir own views as to whether the appeals should be rejected or not? 

(0) Is it a fact that when appeals are made to the Government of India 
tho same clerks again make notes and record their I:Cmarks as to whether 
the appeals should be rejected or not and the files, with the remarks thus 
made by the clerks, go in original for orders to the Honourable Member in 
charge? 

(d) Is it a fact that \\'hen cases are prepared by the Superintendent, 
Inspector or Postmaster statements of witne!:;ses are o t~  e~i e  in the 
absence of the accused, witnesses are sometimes privately called and inter-
viewed before their statoments Ill'e recorded openly, and the accused are not 
iUowed to have access to statements and documents used aguinst them? 

(e) Do the Government propose to consider the desirability of improving 
the system of preparing cases against Postal" and Railway Mail Service 
appeals and disposing of appeals in the lines suggested in the article? 

The Honourable Sir Bhllpendra Hath Kitra: (a) Yes. 

(II) A ~is is mude by the Director-Generaol's oftice but the decision 
is given personally by the Director-General after a cal'l"ful cOllsideration-
of the facts of the case and the evidence on record. 

(0) On receipt of appeals to Government the case is again examined by 
the Director-General 'and a not::> is submitted by him to Honourable Mem-
ber in charge. . 

(d) Statements of witnessC:'R are not a.lways recorded in the presence 
of the accused but the MIlo!! require that when an official is ehargt'd with 
an offenoe a charge sheet, mURt be furnished to him specif'ying full'y and 
dearly the offence he is charged with 'and briefl'y the evidence in support 
,of it. He is then given full opportunity to make his defence before his 
. (~ seis decided. 

(e;l Government do not ('onsidGl' that ani change in the s st~m.is neces-
sary.t 

• 



• DEMANDS F01\ RA~ 8 . 

. SUUGEI:lTED l"OltM OF AMENDMENTS. 

Sir Oampbell Rhodes (Bengal: European): Sir, e o ~t e House pt.,;· 
<leeds with the consideration of the demands for supplementary grunts, 
may I draw ihe attention of ;yourself, Sir, and of the House to the foml 
in which tho amendments have been moved. This foml is one which hus 
been hallowed by precedent. in previous years, but the question is of some 
importance as we shall shortl,y bo discm!sing the Budget. 1 suggest" oir, 
.that it would be a 'great convenience to private Members on this side of 
the House, and perhaps also to the Govt'mment, if wo could be given by 
the Movers of these amendments a little more infomlation as to the 
particular points that are to be raised in the discussion. For instanl'c, the 
first motion under Demand No. 1 might have read: .. That the demand 
under the head 'Customs' be reduced by Us. 100 in order to dra.w atten-
tion to .. ." and then would follow the exact subject which the 
Honourable Member wished to raise. I know we can onl.Y ask the courtesy 
.()f private Members to put their amendments in such a fonn. But, 1 sub-
mit that it would be greatly to our advantage if we could come prepared 
.to contribute some useful addit.ion to the debate which, in t.he presen." fonn, 
we are unable to do. 

Mr. President: As the Honourable Member himself has suggested, the 
fOml in which these motions for reduction appear on tht' paller is correct 
and therefore I do not tal{e it that he wil>hes t,o find any fault with them. 
But. HI> a matter pf courtesy to other Members and' es e i~  to enable them 
to know beforehand the subjects that will be raised on each motion for 
reduction, I think his suggestion might well be considered by thos!) Melll-
.bore who put motions for reduction on the paper. ,. 

Diwan Bahadur T. Rangacharlar (Madras City: Non-Muhammadan 
Urban): Sir, I may mention that when I give notice of such a motion 
.at the time when the Budget is under discussion I often intimate", to the 
Member in charge the points I' propose to raise. It is but fair as :\i::1natter 
.of courtesy only and not as a matter of right t 1 ~t we should intimate the 
points that we propose t,o raise', but it cannot be made a hard and fast 
rule. I want to give you, Sir, thil!' warning becau'se advantage should not 
be taken of this and it should not be made a precedent later on.' Often 
times we have to rush through our amendment notices on account of the 
:shortness of notice which we get of the Budget grants and which we have 
.to do even bofore studying the matter fully. Therefore, points ma.y a.rise 
when wc study the Budget fully which we may have to raise on the 
;motions. 00 long as that is safeguarded, Sir, I join my Honourable friend 
Sir Campbell Hhodes in suggesting that, us a matter of courtesy, this 
ll'l.ay be done. 

. The Honourable Sir Alexander Jl[uddiman (Home Member): Sir, on 
ibehulf of the Government Benches I should likie to say how greatly we 
,should apprcciatt\ some arrangoment of the nature sllggested by my Honour-

~ friend. Sir Campbell Uhodes and supported by tho Diwan Bahadur. 
It IS extremely difficult to gather from tho amendments which appear on 
the. paper what is the particular point which is desired to be raised. I 
ontlreiy agree that this procedure should not be made a hard 'and fast rule, 
but I suggest that it is a matter that might be very well developed as lit 
prooed:nt of th, House subject to the reservation indicated by my Honour-
able frIend Mr. Rangachariar. • 

( 1091 ) 
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Dlwan Bahadur K. Ram&chandra Rao tGorluvul'i I(:um Ki"tnu: .KOli. 
Muhammadan nural): *1 should like to say, Sir, that if it is proposed 
to stRte the exact purposo of the motion, it would be ~  inconvenient to 
do so. I shall, however, have no objection to the proposal that we should 
exchange our vid'ws and inform each other as to what weare going to do. 
That would be the right line to adopt. But if Wll are confintld by the appro. 
priate words in the motion itself 1 consider that it would be very undesir. 
able to 'adopt such a procedure. ' It seems to me that sometimes notice oi 
motions such as those to which reference has been made is given to elicit 
i o ~tio , sometimes it is given to make a suggestion and sometimes it 
is given for actually conveying a censure on the action of the Government. 
These motions are intended, Sir, for various purposes and it may be a com. 
bination of one or the other or all. Therefore, while I 'apprecia'te the exact 
proI'cRals which have been made, r should thin,k that the proper course· 
to adopt is to do it unofficially and by private correspondence rather than 
by a motion which would limit the operation of this rule in practice. I 
suggest, therefore, for the consideration of the House that there should be no 
devillt.ion so fllr liS the rules go from the existing pra.ctic;e. 

1Ir. 1[. Ahmed (Rajshahi Division: Muhammadan Rural): May I Sir .. 
in the first place .. ask what is the practice followed in the House of Com· 
mons with regard to this matter. Secondly, if the form in which thp 
Honourable Members have given notice of their amendnients for reduction 
does not infringe the n1los, I should like that thp. House should be placp.d 
in a position to follow the lines of argument raised by my Honourabh,· 
friends from Bengal and Madrus as well BS the Honourablt1 the Homp 
Ml'mber who hlL8 made certnin observations. 

Sardar V. 1f. Kutallk (Gujarat and Dnccan Sardars and Inamdars: 
Lood·hold·ers): 1n this connection J may mention thllt :t 

12 NOOlf. w()ulfl be vt'.ry inconvcnimt for the House to follow the-
procedure which '-s suggested, namely, to mention 1\11 the points 
we want. to raise, because. thl.t would restrict the debate to 
thofc:', points of the Members who move some motion for reduc-
tiOll Perhaps one Membor may have only some suggestions to· 
make, but other Members may have other suggestions to make under the 
same head. 

Xr. Preatdent: If the Honourable M!'lmher were to put down a motion 
t ~ the demand under the head .. Customs" be reducerl' by 
Rs. 100 in e~ e t of n' particular item the debate would .b·e 
l'estl:ctpd' 1,0 that· pllll'ticular item. I ~ nlreadv pointed out 
thnt the form in which the rf'Iotion8 appelU' .is correct, but I 
entirelv agree with Sir C m (~  Rhodes lUIel the Deputy Pre-
Fli(h;nt: that the suggestion thrown out bv them is one wlich, if car· 
ried out, would be of very grel\t aRsist811ce to the House. It is not neceR· 
sary that it should actuaYy appeal' on the paper. but if the Honourable 
Member who proposed to move a reduction would infonn the Member of 
o ~mme t of the points he proposAd to raise, undoubtedly it would he· 
to his own convenience and to the convenience of the Member for Govern-
ment. 

. Sardar V. 1f. KutaUk: My suggestion is that the liberty of otller Mem-
b8'B should not be restricted by this suggestion. 

• --------.------" ~t ~~~~t~- -t~ o o - ~ e ~m e  . 

• 
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Sir Hari Singh Gour (Central Pro-riDces Hindi Divisions: No.n-Muha!ll-
Ino.danJ: The suggestion you have made, Sir, is somewhat inconsIstent wIth 
the suggestion made by Sir Campbell Rhodes. What Sir Campbell Hhodes 
intimated was that if anything waR on the. agenda paper, it ~  be an 
intimation to other Members to follow the debate and tako part in the 
discussion whereas your suggestion that the Mover of the motion should 
Rl'nd an intimation to the Member of Government in charge of t.he Depurt-
ment would not carry out the purpIMe for which Sir Campbell Rhodes. 
pleads. 

Mr. President: I do not think we cnn carry on the'debate much further; 
we can bring it more to a point by reference'to Demand No. 15. Supposing 
when we come to the Budget for next year, an o o e m ~  puts 
down R. roouction under " General Adrrunistration ", without givin6.,J.ny 
further indicat:jon, it is obvious that he is not giving as much informatJion as· 
he ought to give. A mot";on under the head "General Administration" must' 
be prelmmed to indicate his intention to raise debate on the general policy 
of Gov2rnment. If he thereupon gets up and 'proceeds to discuss some-
partlicUfar point c;)f deta.il, 1 think not only the Government, but the House. 
nnd the Chair would havo somc grievance against him. 

DEMANDS FOR SUPPLEMENTARY GHANTS. 

('t'H'O)JS. 

Mr. President: 'l'he House will now pr.pceed to consider the demands for' 
~ eme t .  grant.. 

>t:l 
1'he quest.ion is; 

.. That a supplementary slim not f'xceeding Rs. 53,000 be granted t(l the "Governor' 
General in COllncil to defray til) charges which will come in course of pa".. .. ' during: 
the year ending th6 318t March 1925, ill respect of 'Customs'." ~ . i A . 

The Honourable Sir Basil Blackett (Finance Member): Sir, t ~ ~ think 
thHf' illvE:'ry much ,'n this estimate thllt I need' to explain to thci'::'Rollse. 
'l"lw circmnstllllces in which these extra sums are requin'd are set out. in the' . 
volumes of till' Standing Finance COlmn;ttee's meetings. I shall, of course, 
Le glad t·r) giw, any explanations that ml\y be aslted. I rist', howl'ver, at. 
t.he moment in order that I mll.Y, wit.h your leave, 8.'r, make a short "tate-
ment about the supplementary estimates as II. whole. We hflve bl'forc Ull 
a sehcdule of supplementary demflnds asking for nn addirtional grant amount-
ing te· Rt'l. 1,49,54,00{) for Uevenue" and a small sum of Rs. 15,000 for Capital. 
1 would like to reaossure the House at once in reg-flrd to the.effect, of thnt'upon 
cur expenditure. Thl' biggest items concerned are .. OpiurIl" llnd 
"Refunds". In both t,hese cnses the effect .is rather to reduce our revenue' 
i han to incrense our expenditure. I may, however, SflY that Iher£' if; no· 
reason to fear that the result of the voting of t t ~(  addit.ional individual 

~s. required here will be to cause any large PXCl'f'S on our total 
proVls'on for the YE'ar owing to saving!! in other directions, whi(,h, under 
o?r nmv procedure, we do not bring before tho Housc because it is not 
directly connected with the que!';.tion of apJlropriat,:on. The mlljor:ty of 
the other gran.ts are either very small ones, or are questions Rimpl}' of 
transfer from one head to anothrr, or from the head of non-voted to the 
head of mt~  expenditure, and do not in reality involve any addition at< 
all to our expenditure. •• . 
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Kum&r Ganganand Sinha (Bhagalpur, Pumcah and the Santhul 
Parga.nas: Non-Muhammadan): Sir, I have reud the note printed 4n the 
l,ook which details the dmnunds und also the proceedings of tli,,' !-':punce 
·Committee~ but I rt>lgret tha.t 1 hav£' not become in !lny way i~e . We 
,io not lmow the additional ~ omo that has uccrued t.o thl' Grwcrnment 
'Rince the employment of the additionul stuff at the jetties. We urc equally 
ignorant of the CRSe8 of smuggling which came to tht' not;cp of Govl'nmll'nt 
.lInd resufted in the keeping of th(' ~ itio o.  staff at the Garden Reach 
jett.:es. Nor are we infOl1"ned of the charges for the Inspectora. ut the 
idties, and the reVE:'nu('S obtained during prl-'violl'l years IlIld th", 'ilurrent 
'f.naneilil year up WI the time when actlllli !fplittin:g up hlJ.s tak('n plul'c 
.t1'vidently showing' the amount of increased ehargef;. We ure al'lo in the 
.nark as to the dlarge of the Inspectors of the different jetties in -India, 
~ lwir establishment expenditurt1 und contr:lmtions to the Govt'rn.mt'nt 
!\-vcnuc and wo arc unable eonscquenUy to compare the figures. 1'h;s 
ii'formatioD ought to have been contl1ined in the Report of tlw Stunding 
}'inaDce Committee, and without th:s infOlmation I beg to subIllit it is 
\'t'lry difficult to grasp the real situlltion and judge matters h.v then.lve!'l. 
My object in moving this motion is to get the infonnat!on from the 
Honourable IHember .in charge so that the Members OIl this side of the 
House may be in possession of more facts about the t~  

S';r, I beg to movo the motion .hat the demand under the Head 
... Customs" be reduced by Us. 100. 

• The Honourab18 Sir Basil Blackett: Sir, I am afraid that jf nny uttt'mpt 
were made in respect of each item which IlppellrS in our RUPiJll'mentary 
.aemnnds to give anything IlpproRching the ,information that ifl a!';kl'd fpr 
t y the Honourable Member who has just spoken, we should ~ to 
.N·gin by coming to this Hou!';e with Il demand for a supplementary grant 
for at least Il' crore for additional stRff and additional printing. I am sure 
;;11e House will r('ah,e that the sort of information just asked for in Justih-
cut,ion of fln item t.hht IImounts to J{s. 2,550 i~ a little unreasonnhle. I 
. -always do my best to give f\l1\ illfonnntion to the House. llnd in the 
'Standing :Finance COmmittee every endeavour is made to answer questioJJs 
that are relevant to the matter in hand. One of the qU0stions a",ked by 
the Honourable M0mber who has just spoken is, what is the addit:onal 
revenue obtained ~  appointing an additional 'staff at the new jettieH, 1 
"ouldpoint out to h;im t ~ the proposals will be given effect· to only fronl 
l!'ebruary 1st, 192.'5. So it is a little soon to talk about .figurt's of addit·ional 
revenue in that CRAe. I regret thut the Honoura.ble Member i;,l dissa.tisfied 
...... ·Ttb the infonna.ti()Il hefore him. What he m;ks for iR of such a detailed 
.{'haracter that I hope the HouRe will support, me in saying thlolt, it is not 
-the Rort of informution that I cun reasonably be expected to carry in my 
head without, notice. 

The ;;mot.ion .~ negatived. 

Xr. Pre.ident: The question IS: 

"That a Rupplementary sum not exceeding Rs. 53,000 be granted to the Governor 
·(lenerBI in Council to dl\fray f.he charges which will come in ('.aurse of payment during 
:the fear/.l8;lding the 31st March ],925, in respect of ' Customa '." •  • 

'fhe motion was adopted. I 



DEMANDS FOR SUPPJ.Jl:MENTARY GRANTS, . 1095-

OPJ.UlIl. 

Kr, President: 'l'he question is": 

.. That a supplementary Bum not exceeding TIs. 31,33,000 be grantp.d to the GoverntJr 
General.in ('oullcil to defray the chargeR which will come in course, of payment during 
the yoar ending the 31st March 1925, in respect of 'Opium'." 

Mr. Irt. It. Acharya (South Arcot cilm Chjngleput: Non-Muhammadan 
P.ural): 8;1', "inee sending notice of my amendments regarding tlie;ll 
~em s for sU!pplementary gl'unts my attellt:on has been drawn to one 
or two:'f'acts. ~t  your permission, Sir, I wish to make a short st t~
~ . t with regard to these. The first is that these demands Jor supple-
'men1nry grants refer to th(' Budget of last year, the Budget discUBself 
last :Murch, with regard to which the Swarajyo. Party, to which I have 'the-
honour to be1ong, Rssumed on good grounds an attitudE) of strict aloofness 
r('garding the various details of the Budget. Now these suppJeml'utliry 
(iemands being in connection with the same Budget it is desirable that 
we contin1lo to throw the whole responsibility on the official Benches und 
de n.ake to' either const.ructive or destructlve criticism of any kind. 
In view therefore of th;R fact, I beg your plmnlission to withdraw this 
Rm(oI1dm('nt,* as well os other Rmendments on to·d"y's agenda stllndlng 
in my name. 

Diwan Bahadur K. Ramachandra Rao (Godavari cum KiRtnB: Non-
:VIuhammadRll Uural): t8;r, I beg to move that the demand under the 
head .. Opium" be reduced by Hs. lOO, 

The object of my motion is to elicit certa.in information from the 
Honourable the Finance Member and also to make one or two suggestions. 
in regard to the financing of the operations of the Opium Department. 
8ir, Honourable Members will note, if they tum to the dcta'Jed e8timateg 
Of the demands for grants for the current year, that a o i~io  of 
:r\8. 1,89,30,OO{) h .. s been made for the cultivation Of opium in the IJnited 
Province8 and ,a.IBo for paymentB for special cultivation in MalwB. The-
omountis Rs. 1,89,30,000. By the present motion my Hnnourable friend 
wishes to add another sum of 29 laIchs to this a.mount, and the object of 
this supplementary grant 5s stated to be that the cultivators have culti-
vated more poropy (DilOan Bahndur T. Ranqnchariar: "No, the yielll 
was more. ") The yield was much lUore than waA eltpeckd and the )!fly-
ment,s to theAe cultivators have to be flxceeded by a Bum of 29 la\h8. The 
year before thifl there waA also a similar request by the Government for' 
k-sum of 77 lakhs, for which a supplemen,tary demand W/l,F.;' brought forward' 
,ira this A~ ( m  in .Tuly 1923. I am me t.~o i  these facts for the pur-
pose of showing that the avai)nble b"IAtlef's in the hands of Government; 
",re very much disturbe,d by these operations of the department witlt refer-
ence to which' no exact forecast ean be made. As I said, in the prcvioufl 
:veal' /l, supplementary demand for 77 la.khs was made and this year the' 
GovC'rnmmt have r,ome forward with B demand for nearlv SO lakhs. 
Honourable Members will therefore see that the ava.ila.ble balances wilr 
be redu('cd by these amounts. It may be that in a. subsequent year th('f!e' 
[\mounts may be recouped. by the sale of the opium; but t,hat if!' not my' 
'Point. The point is that the current revcnues are boing disturbed and 
(ihrerted in this manner, and the first quesllion I should like to raiRe ill' 

* That the 4/mla.nd IInder the head • Opium' be reduCl\d by Rs. 5 lakhs. 
t Not corrected by the Honourable Member. 

" 
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[Diwan Bahu.dur M. llamachandra. Rao.] 
this ma..tter is whether the financing of ~e operations of the Opium ~ t. 
'ment, should be necessarily from the current revenues of the yellr or 
whether the Honourable Member will devise another systl?m of finance for 
this Department. We have already, Sir, some proposals  which nre now 
1.Jeing e ~e  out with reference to eommercialising Nome of the departlllL'nts 
of Government, and I would ask the Honourable Memb(,T serio:lsly to 
{'onsidcr whether, while the Provinces  are starving for edUCltt.l!ln, for 
llJedical relinf, for health,-whether the Government of India still consider 
that they Bhould stick to this antiquate<f system of finaneing the Opium 
Dl'partment from the revenues of the year, I Imggcst to fhe Honourable 
:Member the dt;.'Sirability of taking this department alRo out of the category 
·of departments which should necessarily be financed from the rewnues 
,of the current year. 

Kr. President ~ He cannot do that on a supplementary estimait-; tile 
Honourable Member oan only do that on the Budget. 

Diwan Bahadur K. Ramachandra :aao: I submit, i ~ that stt fllr I1S 
this matter is ooncerned, this is relevant beoause my Honourable friend 
has ('orne forward 00 ask for 29 lakhs, and I suggest to him in this con-
nection whether this could not, be Hvoid'ed if he (~ to adopt another 
systt'm of financing the Opium Departmt'llt. 

JIr. President: As I have already pointed Ollt to the Honourablo 
Member, he CIJIllnot deviRe another system jn the six weeks left to the 
-current year and therefore on practical grounds us well us on grounds of 
orne! the Honournblu Member ought to reserve his rflmarks till we corne 
to the Budget itself. What is required here is a grunt to supplement uQl 
estimH.t{) which th(, Honourable Member himself acknowledges could not 
have been accurately made a year ago. 

Diwan Bahadur T. Rangach&rlar (Madras .~t  ~o - 11  

;tJrhr.n): I should like to know what the Honourable Memhet· proposes 
to do with thjs extra opium which comes into his hlUld in this way, 

Dr. S. !t. Datta (Nominated: Indiun Christiulls): Sir, I have no 
intmttion of entering into the policy of the Government of lndilll at this 
t'me with regard t(,. Opium but I do wish t.o r/llise the question of this 
matter of supplementary eHtimutes. - I see, the Government of India are 
uskin!! '[or something like 35 lukhs of rupee!>. 29, lakhs is the actual 
figure given Lut. under Havings there it> OOlother sum added and I think 
the total nmount for finuJtcing the cultivator is something like 35 lakhs 
(Jut of nn original budget of 118 lukh". In other words, thertl has betl.\l 
11 gre->:s In\'''l:Hlculution l.t the beginning of the-yeur-1l8 lakhs for th61 
,cultivators of the United Provinces. In the veRr 19 - ~ the total 
um()t1nt for financing the cultivators MIS 70 iakhs. Might I flsk why 
t e ~ hilS been this enormous increfllSe? 

In the second place, the demflIid' conveys to us no jnforma.tion on 
t ~ matter of the actUAl IlmOlU1t of opium inv(llved, Wp would like 
to 1,}Jow how many more chosts (Jf opium have been actunllv produced. 
In the th'rcl pI R'Ce ,  1 ask the question and it is this-Whnt is the 
Government going to do with this opium? Is it to bp carried over to 
the FtoCk.s of nf'xt yeltr. nnd will there be ~ corresponding reduct.;on in 
the eultivation 8S R result of these large stocks which arc Mrried over? 
May I also nek, Sir, whether this o,e.rproci'uction does not in any way 
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'in7.llve an increllfole in t;ll1uggling or illicit traffic in opium withiu 
Incl'i11 itl!el£? I would like assurances on all these points before I vote 
,(m this supplementary grant. 'fhe Government in their supplementary 
demi,nds for grants on page 2 say: . 
" The Government of India are taking all po&sible steps to curtail the cultivation 

,of opium hoth. in the United Provinces and ~  Malwa;" 

nnd ill the RaIne breath thil,; year they ask for very substantial grants 
to supplemlmt their originflll estimates. -
Mr. K. Ahmed (Hajshahi 'Division: Muhamma.danHural): Sa', 1 risc 

to oppose what has been said; by the Honourable Members from Madras 
,und CH.lcuttll just now. 'fheir objections n.re extrllorciinlllry. My friend 
from Calcutta H!tid what will Goverpment do with regard to the surplus 
qUltlltity that has bt'en produced of opium. Instelld of giving 11 very 
Big (f·rtifica.te, It diploma and prizes to the cultivators for the labour 
they have given and for the fertility of their lu.nd which has resulted 
in thi8 big product'on, they w'sh to move 91 reduction. 

A. to forecasting uccurutely, may I ask my Honourll.ble friend from 
Calct.Hlt, who is 1\ modiclIl officer and has some experience of these 
matters, if he could give us If I;orecust about the disease of ~ e or 
fever in the town of Calcutta or what will be the number of patients in 
'any :venr find the numher of phials of quinine commmed. How much 
'Surpi Uf; will _ be necessary, it is not for the Government to say_It is 
not for the Department to sllY whlllt Wiill be the consumption for next year. 
It IT.oy be t ~ there will be more opium eaters. Well, I suppose, Sir, 
thut the Government expenditure i~ a. little morc than what it is bound 
to ,bl;' owing to the surplus stooks. I hope that the Member from Madras 
will w;'thdru.w his motion. 
)[r. O. Duraiswami Aiyangar (Madras ceded districts and Chittoor: 

Non· Muhammadan Rural): Sir, I also gave notice of 11 somewhat spilar 
.amendment, but I do not propose to move it. However, I wisli' the 
Honourable Sir Btuo\i1 Blackett will be able to give, us It clear id'ea IlS to 
'what he means-by saying that the Government are taking an poss.ible 
st!!PH to ourtuil th£1 cultivation of opium both in the United Provinces 
!Lnd in Mlilwll. I would like him ~  doing so to give us Hn astlirltDce, 
i~ h:! can possibly do at, that, the curtailment will proceed to such nn 
~ te t. thnt the cultivution will not be more thon what is necessary' for 
use for nwdil;:inul Hml l'lcientific purposes. I wish IHIl"o, Sir, that the 
Honcurable Member would mllke some statement as to what steps the 
Government of Indin menn b tnke with reference to the convention 
lthat has been e e t. ~  come to I1t the Conference. 

",' )(r. President: The convention is ~ in order here. 

The Honourable Sir Basil Blackett:' Sir, when I heard Mr. Kl1beer-
ud-din Ahmed I'Ipeak, I was tempted t,o remark-o 8i sic onwe8-would that 
there were more jolly fellows like him. But melmwhile, I must try to 
reply to the very \pertinent questions that have been put to me. I think 
t,hey were e~  all incfuded in those put. by Mr. Ra.machandra Rac>. It 
is perfeotly true thllt both last year Qnd this we have had to come to this' 
House for very large increases .in the grunt we require to meet what I may 
,call the working expenses of the Opium Deplntment. The amount. laRt 
yt1ar WIlS over B.s. 70 lakhs; this year it is some Rs. 80 lakhs; I1t Rny ratp 
we have m¥lo a rather better estimate this year; hut it is undoubtedly It 
elise where th\J difficu1t.ies of making a. correct estimate are most extra-
,ordinary. '£he differ once between fI good yellr and u bad year for the 

• 
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o ~io  of opiun;t might be something between 10 and 100. It is ~ite
Impossible Ilt the time wnen the Budget is introduced to say what sort of 
senson t ~ next seaH<:>n jll I:?oing to be. We have worked on averages; and 
Ilvernges In a case ~e t ~s, nlthough in ther end they may work out !lS· 
averages, are v('ry mlsleadmg for the purpose of anyone year's estimate. 

~ e second point ~R, why when we had this excess last vear did we not 
tllke steps to restrict the production of opillm this year? • rr'he answer tOo 
that is that immediately we discovered the excess last year we set to work 
to take the necessary steps but due notice· had to be given to the culti-
vators Ilnd. it was impossible without very severe hardship to the culti-
vators to gIve them that notice 8S late as the summer of 1928, if we had 
to affect the crop of the following year. A certain amount of time had to--
be given them and in addition it is a matter in some cases actually ot 
contract. But us a result of the experience of the sU:glmer of 1923, rein-
forced by last  year's eJilperience, the Government have taken the following 
step!, They hlw.c reduced the price. paid' to the cultivator for h:s crop. 
I have not got the exact figure in my mind, but it is quite a considerable, 
reducijon. The second step that hatt been taIten is a. considerable curtail-
ment of the area permitted to be cultivated. It is quite possible that,. 
if we have a poor season fOl' the production of OIpium thiEf year or the next, 
the change may be 80 much in the other direction that the -~ e te  part, 
if not the whole, of the additionlll stocks accumulated as a. result of these' 
two good years will be completely used up. But we have for some ~ime· 
been troubled bv the increase in our stocks and it is most undesirable that· 
we should ~ e a large part of our cllsh balances locked up in any kiml' 
of unnecessary stocks: whether they I1r(l miJit.l1rv stores or whether it is 
opium, it is equally objectionuble.The difficulty of the carryover from 
year to year with a crop so uncerta.in as opium will be obvious to this 
House; and if I may trespass a moment, Sir, on the subject of commercial 
accounting, I can Rssure this House that We have taken up and are engaged 
in considering the possibility of the introduction of a system of commercial 
accounting into the Opium Department. There is one objection to doing 
so ~ Rt is there are considerable uncertainties at present in regard to 
the whole of our opium revenue; and we do not wa.nt to enter upon B large· 
reform of B system, which always is troublesome to introduce, unless it 
is likely to be useful for B rellsonable length of time. But I do not think 
that D'iwan BahRdur Ramachandrn. Rao is correct in thinking that in the· 
end this would mR.ke any particular difference to the amount that we· 
should have available for the provinces; becRuse it would simply be a 

estio~ of introducing a o~m~i  !\ccounting system and not, I thinllitiit 
of carrymg lnrge stockA of o 1 m~  borrowed monf\y. But even so, thaW 
would onlv make a difference of course for one year. , 

As regards the stocks, I am a.fraid I have .not got t~e e ~t fi.gure. at 
whiM our stocks at present stand. I cIo not t,hmk, there 18 Rny JustificatIon-
for the suggestion that the increase in the size of our s~ s in any way 
-increases the risks of smuggling. But that some sm ~  o~s on, .1 
think more from the MalwB States than (rom the l.Tmted ProvInces, IS" 
undeniable. We think that it is within very limited bounds and it ~s  
nlmost entirely smuggling within IndiA.:. it i~ not 0. es~io  of export;. 
but the size of our stocks has no connection Wlth that questIOn. ~ o t
edly the size of the crop in any parti:ulllr year has some c!lnnectlon; be-
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oause QIl the usual law of averages t ~ larger the amount of opium avail-
able for smuggling the larger the amount of smuggling; in a poor crop 
year no doubt smuggling takes place to Ii lesser extent. .. 

I have been asked by several Members as to what we do with the extrn 
opium. We keep it in stock and it is used in following yell.l'8. If, as has 
happened more than once, we havt' a bad crop year, the reduction. in 
our stocks will be very considerable; rmd I am inclined to think that the 
reduction which we have made in the price which we pay to the cultivator 
together with the restriction of area will in any case tend to reduce our 
stocks even in a good year, because we have very considerably curtailed 
them. Of course you cannot <10 this JJort of thing without a. certain amount 
of s i~  and particularly in connection with the Malwa States some 
rather delicate negotiations are neoessary. But tho complaint against 
the I"inanoo Member in this matter, as I was hearing it in anothor connection 
the other day, is that he has been too hard-hearted in considering the inte-
rests of the cultivators. 

In ie~ of the expla.nation which I have given, I trust the House wilJ 
now be able to pass this demand: It is one which is really outside our 
control; and although it is perfectly right that this Hous" should be called 
~ o  to vote the amount required in accoraance with any theory of appro-
priation, it is obvious that when you come to the working expenses and 
payments to cultivators in a particular department like this, neither the 
House nor the Finance Member can exercise that strict control which they 
exercise over, shall we sny, the salaries in an accounts office. 

DiW&D Bahadur JI. Jtamachandra Rao: *Sir, in V'iew of the statement 
made by my Honourable friend, Sir Basil Blackett., I do not wish to prellB 
this motion. On the whole I should think that there are many ques-
tions of policy which will he raised at the time of the Budget debate and 
I trust that this matter which we have raised will receive his cODsidered 
attention and that he will he able to make some announcement when 
the matter is discussed at the time of the Budget. 

I beg leave to withdraw my motion. 

The motion was, by leave of the Assembly, withdrawn. 

1Ir. ~ 1 e t  The question is.: 

.. That a supplementary sum not exceeding Rs. 31,33,000 be granted to the Governor 
General in Council to defray the chllrges which will come in courS8 of payment during 
the year ending the 31st March 1925, in respect of 'Opium '." 

The motion was adopted. 

. STAMPS. 

Kr. President: The question is: 

" That a supplementary sum not IIxceeding RB. 2,75.000 be gra.nted to the Governor 
General in Council to defray ihe charges which will comA in coursl' of payment during 
the year ending thp -31st March 1925, in respect of • Stamps (including expenditure 
in England)'," 

Kumar Gang&Dand Slnha: Sir, I beg t,O move that the demand under 
the head 'StaTPs' (page 3) be reduced by Hs. 100. 
-------------_._-_.-----------

.• Not corrected hy t.Iw Hononrable Member. 

• • 
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In this connection, Sir, I would invite the attention of the House to 

my Ittatred question No. 874 BBked On the 28th January 18st. My question 
was: 

.. Are not the Government aware of the fll.Ct that Devanagari is more extensively 
used and read in Northern India than any other script! Will Government be pleased 
to state why it does not find a place in the Stamp Papers published and Bold by and 
for the Government? . . . ' 

lIr. President: Am I to understand that the Honourable Member is rais-
ing the question of the language in which the inscription on stamps is 
printed? . 

Kumar G&ngaDand Sinha: Yes, ·Sir. 

President: Then it is not in order. 

Kumar GaDganand SiDha: Will it be in order if I raise the point during 
the Budget discussion, Sir? 

Mr. PreB1dent: I should think so. 
The question is: 

.. That a supplementary sum not exceeding. Rs. 2,75,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending the 3bt March 1925, in respect of • Stamps (including expenditure in 
England) .... 

The motion was adopted 

FORESTS. 

Mr. PreB1dent: The question is: 
" That a supplementary Bum not exceeding Rs. 48,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
t.he year ending the 3bt· March 1925, in respect of • Forests· ... 

'fhe motion was adopted. 

THE INDIAN POSTS AND TELEGRAPH DEPARTMENT. 

Mr. Preatdent: The question is: 
.. That a supplementary IIUm not exceeding Rs. 10.63.000 be granted to the Governor 

General in Council to defray the charl!;es which will come in course of payment during 
the year endinl!; the 31st March 1925. in respect of • Indian Posta and Telegraph 
Depllrtment including working expenses· ... 

The motion WIlS adopted. 

THE INDO-EUROPEAN TELEGRAPH DEPARTMENT. 

lIr. President: The question is: 
.. That. II' supplementary sum not exceeding'" Rs. 89,000 be· granted to the Governor 

General in Council to defray the charges which will come in course of llayment during 
the year endinll: the 31st March 1925. in respect of • Indo-European Telegraph Dep-
Rrtrriimt (including working expenses)· ... 

l'pe mot.ion WRR adopted. 
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GENERAL ADMINISTRATION. 

Kr. President: The question is: 
" That a supplementary sum not exceeding Rs. 85,000 be granted to the o ~o  

General in Council to defray the charges whioh will come in course of payment durmg 
year ending the 31st Maroh 1925, in respect of • General Administration' ... 

The motion was adopted. 

POUCE. 

Kr. Presldent: The question is: 
" That a supplementary sum not e ee i ~ Rs. 1,53,000 be granted to the Governor 

General· in Council to defray the charges whIch will come in course of payment durin, 
the year ending the 31st Mar.ch 1925, in respect of • Police ' .. " 

The motion was adopted. 

SURVEY OF INDIA. 

Kr. President: The question is: 
" That a supplementary sum not exceeding Rs. 1,10,000 be granted to the Goftrnor 

General in Council to defray the charges which will come in course of payment during 
the year ending the 31st March 1925, in respect of • Survey of India'." 

The motion was adopted. 

METEOROLOGY. 

IIr. President: The question is: 
.. That a supplementary sum not exceeding Rs. 3,000 be granted to the Governor 

General in Council to defr_a)' the charges which will come in course of payment durina 
the year ending the 31st March 1925, in respect of • Meteorology '.' "".1,: 

The motion was adopted. 

MINES. 

IIr. Prellldent: The ques'liion is: 
.. That a supplementary sum not exceeding Rs. 12,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending the 31st March 1925, in respect of • Mines '." 

'I'he motion WRS adopted. 

OTHER SCIENTIFIC ~ . 

IIr. President: The question is: 
.. That a supplementary sum not exceeding Re. 63,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending the 31st March 1925, in respect of • Other Scientific Departments'." 

The motion was adopted. 

EDUCATION. 

Xr. President: The question is: 

" ~t It R~ eme t 1  sum not exceerlin.p; Rs., 1,13,000 he granted to the Gov('rnor 
General m C,?uncfl to d(\fra,v the chargeR whICh wIll come in course of payment during 
the year Ilndmg the 31st March 1925, in I8spect of • Education ' ... 

D2 
• • 
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Sir Ba.rt Singh Gour (CentrnlPrbviIices Hindi Divisions: Non-Muham-
madan): Sir, I beg to move that the demand under the head :'E.ducation" 
be reduced by He. 1. . . 

I do not know, Sir, if this motion is carried who will pay that rupee, 
whother the Honourable the Finance Member who sa.ys he is prepared to 
do it or the Honourable Member in charge of Education or whether they 
will divide it half nnd half. Not being in the arcana of the Government 
of India, I directed my attnck against the Honourt:Lble Member in charg8 
of Education, and my complaint against him is this, that while I welcome 
and welcome with all my heart the additional grant proposed to the two 
Universities of Calcutta and BenllreR, what are the Government of India 
going to do for their home University? . . . . 

:Mr. :1. W. Bhore (Secretar.v,. DepRrtment of Education, Health and 
Lands): On a point of order, Sir. I should like your ruling as to whether 
the Honourahle Member is in order in raising a question in regard to the 
Delhi University on Demand No. 29. Delhi University is provided for 
under an entirely different demand, DemnDd No. 52. 

Jlr. President: Is the Honourable Member referring to the original 
demand? 

IIr. :1. W. Bhore: Yes, Sir. 
Mr. President: Then he is not in order. 
The question is: 
.. That a supplementary sum not exceedinp; Rs. 1,13,000 be granted to the Govemer 

General in Council to defray the charges which will come in course of payment durin, 
the year ending the 31st March 192,5, in respect of 'Education '!' 

The motion was adopted. 

PUBLIO HBALTR. 

1Ir. Prel1dent: The question is: 
.. That a supplementary lu.m not exceedinlt Re. 6,29,000 be granted to the GoYel'llar-

General in Council to defray the charges which will come in course of fayment durin, 
the. Y,ear ending the 31st March 1925, in respect of 'Public Health'.' 

The motion WBS adopted. 

EMIGRATION-ExTBRNAL. 

1Ir' Preaident: The question is: 
.. That a supplementary sum not exceeding Re. 18,000 be granted to the GoYernor 

General in Council to defray the charges which will come in course ot payment durin, 
the year ending the 31st March 1925, in respect of 'Emigration-External· ... 

The motion was adopted. 

SUPERANNUATION ALLOWANCES AND PENSIONS. 

Mr. President: The question is: 
" That a supplementary 8um not exceedinlt Rs. 4,00,000 hI! granted to the Governol' 

Gl'ner,,1 in Conncil to oefrl\v the charll;es which will come in course of pavmfmt duriul( 
the year f'ndillg the 31st March 1925, in respect of 'Superannuation ,allowances and' 
I!ellsions J. Jt , 

, The motion was adopted. c 



,·r, 

f).MANDS FOB SUPPLEMENTARY GRANTS. 1103 

REFUNDS. 

Mr. President: 'rhe question is: 

" That a supplementary sum not exceeding Rs. 85,07,000 be granted to the Governor 
-General in Council to defray the chal'glls which will corne in cow'se of payment during 
the year ending the 31st March 1925, in respect of • Refunds '." 

Dlwan Bahadur •• Bamacundra Bao (Godavari cum Kiama.: Non-
Muhammadan Hural): *Sir, I beg to move that this demand be reduced 
by Rs. 100. 

If Honourable Members will ,turn to page 17 of the •• Supplementary 
Demands for Grants," they will see that under the head .. Miscellaneous 
Departments "  a provision· of Us. 9,500 has been made for refUIld of rent 
for space in the British Empire Exhibition. I have no objection to this 
refund, but 1. have made this motion with a view to elicit certain informa-
tion in regard Ito the British Empire Exhibition, and I hope the Honour-
able Member in charge will be able to give it to .us. 

The first point that I should like to raise is whether the Government of 
India. have come to lilly decision in regurd to taking part in the British 
Empire Exhibition during the next year. The question was raised in this 
House more than once, a.nd it was suggested that India should not take 
par.\; ill the Exhibition. On the other hand, certain Honourable Members 
of this House have suggested that it would be to the great advantage of 
India that she should take part in /this Exhibition, ~  answer to one or 
two supplementary questions, the Honourable Sir Charles Innes informed 
the House that the Government of India are considering the question 
whether they should continue to participate in this Exhibition.. The ques-
tion I wish'to ask is whether they will afford this House an opportunity 
for discussing the desirability or otherwilie of India ti i ~ti ,i  this 
Exhibition during the next year. 

/, 

The second point is that I should like to know whether the ad!founts 
of this Exhibition have been cloRed, and what haR become of the Com-
missioner of this Exhibition? Wbether he is still in London or whether he 
is still engaged in the work of this Exhibition? . 

Mr. President: I am Ilfraid I cannot allow the Honourable Member to 
open the whole field of the Exhibition on the question of .. Refunds. "  I 
will allow the Finance Member, if he likes, to answer the first question. 

The.l!onourable Sir BuU "'ett: Sir, I understand the first question 
'that has been asked is with e~ to the intentions of the Government of 
India as regards the rejn'esentatiotl of India as a Government at the Exhi-
hition during the present calendar year. I regret, Sir, that I am not the 
Honourable Member-or rather I am glad to My I am not tho Honourable 
Mllmbcr in charge of the vote for the British Empire Exhibitipn. I would 
however, Sir,  ask your ruling whether even that question is in order because 
this is not a vote for the expenditure on the British Empire Exhibition. 
which would have appeared under another o~e. It is a vote for the refund 
of e. sum of money due by the Govemmen&::a.nd therefore it is under the 
head of Of Refunds " that it comes. But the a.otual purpose of this vote 
is to make a payment which was obviously an equitable payment to the 

.---.--.-- -----.~--• • Not c:orrected by the Honourable Melnber. 
t • 
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Patial.a State for 8 certain space which had ee~ originally .allotted to i. 
and bad been surrendered. We find, fur techntcal accountmg reasonB-
.and perfectly correctly-that a refund o~ t~is sort, not e~  under Statute. 
requires the assent of this House, but It IS a refund whIch must be made 
in all honesty and I would therefore suggest that now that the o o~ e 
the Commerce Member is present, this debate, if it is to be contmued. 
should be continued by him. 

ltumar G'anganand Sinha: Sir, I would like to ask the o o ~ e the 
FiDl\l1ce Member in whose name this motion stands as to why did not 
the Govenunent wait to take the Assembly's decision Bnd acted in such 
a way 8S has necessitated thitl refund; and as I have only got the figurea 
for 1922 1 would request the Honourable Member to supply me with eerta.in. 
figures for which I will ask him just now. I would like to know how much 
salt has been imported from foreign countries during the current year. 
Why does not the Govemment sufficiently develope and improve the condi-
tions of Indian salt manufacture ... 

Mr. PreI1d8Dt: The Honourable Member cannot raise these questions on 
this vote. He may raise them on the Budget. 

ltumar CJanpnand S1nh&: Very well, Sir. 

Dlwan B&hadar •. B&m&cbaDdra Baa: *May I ask the Honourable Sir 
Charles Innes, Sir, whether an opportunity will be given to us to discus. 
this question, as, in answer to supplementary questions that were put in 
this House last week and the week before, he said that the participation of 
In4ia in the Empire Exhibition in 1925 will not impose any financial burden 
on India. ~ do not know whether I understood him correctly but I should 
like to know, Sir, whether there is any intention to partioipate in thi. 
Exhibiltion during the coming year and, if so, whether it is possible to 
estimate tho cost to India of this participation. 

The Honourable S1r Oharle. IDDe. (Commerce Member): I am afraid, 
Sir, that I cannot add to what I have already· said to this Houso on the 
subject. I think that Mr. Rama.chandra Rao will have an opportunity of 
raising a fuJI debate when the ordinary budget demands come on at the 
beginning of next month. Then I hope to be able to give him full informa-
tion on the subject. An I can say at present is that it is most unlikely 
that the Government of India will take part ofliciaHy in the Exhibition and 
that there is no chance, as far as I can see, of our making any demand on 
the Assembly for the grant of money for this year's Exhibition. 

Dlwan B&hadar •• Bamachandra Baa: I withdraw my motion, Bir .. 

Tpe motion was, by leave of the Assembly. withdrawn. 

JIr. PreIldeDt: The question is: 
II Th.. • supplementary Bum not exceeding RI. 85,07 ,000 bl!' granted to the Governor 

General in Council to defray the charges which will come in courae of payment during 
the ,ear ending the 31st March 1925, in rllllpect of 'Refunds' ... 

~ , The :a('ltion was adopted. 

• Not corrected by t.hetHonour.bla ~e . 
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• 
BALUCHISTAN. 

JIr. Pres1deD.t: The question is: 

.. That a supplementary sum not exceeding RI. 11,000 be granted to the Governor 
General in CounOlii to defray the charges which will come in course of payment during 
the year ending the 31st March 1925, in respect of • Baluchistan· ... 

The motion was adopted. 

RAJPUTANA. 

Kr. Preaident: The question is: 

.. That a supplementary sum not exceeding Re. 7,000 be granted to the Governor 
General in Council to defray the charges which will come in oourse of payment during 
the year ending the 31st March 1925, in respect of • Rajputana .... 

The motion was adopted. 

CENTRAL INDIA . . 
JIr. Prealdent: The question is: 

If That a 8upplementary sum not exceeding Rs. 39,000 be granted to the Governo-' 
General in Counoil to defray the charges which will come in course C1f payment durinl1 
the year ending the 31st March 1925, in respect of • Central jndia '. f 

The motion was o t~ . 

HYDERABAD. 

JIr. President: The question is: 

.. That a supplementary Bum not exceeding Rs. 11,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment <!pring 
the year ending the 31st March 1925, in respect of • Hyderabad '." 

The motion vms adopted. 

EXPlCNDITURB IN ENGLAND UNDER THE CONTROL OF THE SECRETARY OF STATE 

FOR INDIA. 

JIr. Prealdent: The question is: 

.. That a supplementary sum not eXC(leding Rs. 1,32,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending the 31st March 1925, in respect of • Expenditure in England undel' 
the Control of the Secretary of State for India'." 

The motion was a.dopted. 

IRRIGATION. 

JIr. President: The question is: 

.. That a 8upplementa.ry Bum not exoeedin/t RI. 15,000 be granted to the Governor 
General in Council to defray the ~es which will oome in conrAe of payment dnring 
~ e year ending the 31st March 1925, in respect of • Irrigation-Not charged to 
-EMIvenue ,.,t. • 

• 
The motion was adopted. • 

• 



. . 

. ELECTION 0.10' PANELS FOR STANDING COMMITTEES. 

The Honourable Sir AlexaDder KuddimaD (Home Member): Sir, 1 
beg k· move: 

.. That. this Assemhly do proceed to elect in the manner described in the rules 
puhlish6d ill the Home Department Notification No. }<'..49, dated the 22nd August, 
1922, as amended by the llome Department Notification No. D.-794-C., dated the 
30th JaIluary, 1924, 4 panels consisting of 9 memhers each, from which the members 
of the 4 Standing Committees to advise on subjects in the Home Department, the 
Commerce Department, the Department. of Education, Health and Lands, and the 
Department of J ndustries end Labour, resp .. ctively, will be nominated." 

My lR!;is for making that motion is the Notifica·tion which I have oited. 

lliw&D Bahadur JI. Jl.amachandra Jl.ae (Godavari cum Kistna: Non-
Mukllmnadan Hural): * Sir, before this motion is put to the vote" 1 
.. houlcL Uko the Honourable the Home Member to enlighten us as regards 
the e .~ t work dono during the last year by these Advisory Committee!!. 
Sir, there is .1 feeling th8lt these Committees have become very ineffective 
lind that t,heir use'fulness is not i ~e t. Sir" these Committees were 
wnstituted on a motion made in this .House by my fr:end Mr. Noogy 
some time in 1922, and' it is now three years since these Committees 
have been ·n existence, and we have no record' (Ji their proceedings. 
We have the Standing FinRnce Committee whose proceedings are pllW!E'd 
before this o se~ We have 'the Public Accounts Committee wh06e 
proct brlings axil plnced before this House. We have 0080 now the Railway 
}<'iuIUWP Committee whose proceedings, I und'erstand, will be printed and 
circulated to this House. But lis regards these four comml·ttees. Members 
of thit; House know absolutely nothing of what they are doing. I am 
i\ mumber of one of these committees a1Ild I mav . say tha.t. we were, sum .. 
moneu twice. I do net know whether the proceedings of these committees 
xre considered confidential. So far as these three' Depa.rtments, namely, 
the Commerco, HeaJ.th a.nd Lands, and Industrios Departments, are con-
cerned, t,here is u.bsolutely no reU!Son to consider that the activities of 
thet;e commIttees should be regurrled as confid·ential. There may be 
!'Iorr.dhing to be saiel in the case of the Home Department where probabiy 
broll(: questions of policy in regard to the political situation in the country 
may come up for cOIlsiderstion. I am not R member of that Committee 
find 1 do not know anything Rbout it. My friend to my le1t (D.' wan 
llnhi.dur T. Rangachariur) will be able, I e:lpect, to enlighten this House 
as to what they ~  doing in that Committee. Therefore, the first sug· 
gestion I would like to mako, if these Committees are to be elected, is 
that we should have some account of their doings, the number of i:.'mes 
they meeta.nd the number of questions thoy consider, so that we ma.y 
be iu 1\ position t,o say whether they ~~ e functioning well and whether the 
purp' .ses for which they were constituted have 'been 'fulfilled. A goOQ' 
dellJ was said, Sirl in the discussion thBt took place on Mr. Neogy's 
Rest,llltion in 1922 to the effect that these Committ.eos were intended for 
the political ed'uctJtion of tohe Members of this House. I do not know 
whether the activities of theRe Committees have given them tLat political 
educwtion which W8B referred to in the prooeedings of the Joint Parlia-
memury Committee and the prooeedings of this House. I therefore wish 
thr.t t,he Honournble the Homl'! Member would mfllkc 8 statement U 
e ~ ds the work none by these Committees. . 

* Not corrected by t ~. Honourable ~ e . 
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The o o ~ e Sir Alexander Kuddiman: I do not. kno;w how far 
my Honourable friend is in order in .isi ~ these matters on this moti?n, 
and' that ill why I said when I moved this motion thmt I.baaed my motion 
on the Notification which is indeed thc Bolo ground on wlndl I could move. 
rfbe Notification, Sir, is a. Notification by the Governor General. 'rho 
(lol1stitution of these CommitteeH is regul11ted by rules publishocl in that 
Notification and I do thirt1" Kir, that iii the question of the constitution 
und duties of these tltanding Committops is to be raised, .it ought t,o be 
l'H.iscd n8 a sElpurfl.te matter ancl not on ~ motion for the election of a 
panol f?r these Committees. On thut point, ~i , I submit ~ s ~ to yom' 
hetter Judgment. I myself IHwe only expeMeIlce of one Comm.Uce. I 
had no idea that this qupstion wus going to be raised this morning !lnd 
therefore I !lm nqt in II. pmdlion to give any 'nformatioll as to the details of 
<.tthers. I ma.y, however, draw the Honoura.ble Member's attention'to the 
fact that the "Governor neneral has laid down in rule 5 that the functions 
0: these Standing Committecs are purely advisory and that their proceed-
illPfoI lire to btl strictly cmfidcntiu.l. That is why. I gather, publ'cation hRS 
llot ~  made of their proceedings. 

Dlwan Babadur Jrt. Ramachandra Bao: Does that a.pply to all tlo!e 
'Committees? 

• 
The Honourable Sir Alexander Jludd1m&l1: All Ute Committees were 

;constituted by one Notification and rule () a.pplies to them all. 

. Sir Harl Singh Gour (Cent.ral Provinces Hindi Divis;;ons: Non-
MuhRmmaci'an): In this connection mny I draw the nttention of tht; 
Honourable the Home Member to t,hefa.ct that on a. previous occRsion, 
when certain Bills, moved by priva.te Members were opposed by Govern-
mont, the spokesmen on. behnlf of the Government announced to the 
HOU6f' thut thoso Bills were plae.ed beJiore the Ad'visory Committee aDd 
t.hllt that Committee decidec1 to advise Government to oppose the Bill!!? 
If the proceedings of theRe Commit.t e~ were confidential, how is it that 
t o~ sC'crets were dIvulged to this lfouse only in respect of pr.ivnte Billil 
moved by non-official Members? 

lIr. It. O. lfeogy (Dacca. Division: Non-Muhammadan Rural): Sir. 
liS my Honourtttble fr.ienn DiwAn Rahanul' Rarnacha,ndrn. Rao hIlS AAirl, 
I had something to do with the crea.tion of theM Committees. Rut, Sir. 
I R'n prep fired now. ufter three years have elapsec1 from the linte on 
which I maven that Resolution, to oppose this mot.ion. And why? 
Beer-lise. when we movfl/l t.hnt Rflsolution find pll'I!sed' it in spite :of 
vehNYJent opposition on the part of the Government, and in fact after· 
the Romle had dividfld itself. we t ( ~ t, that while ~i i  effect to that 
n esolntion. Gov(lrnment, would try to (larry ont the intpnt,ionR ~  

thfl ,~( i ~t Parlill.Tnpntal'v Co~mitte~  in ~i  in reoommencling the 
~ 8 t t  of these Committees. But. Sit:. I Wfl,R evklflntl,Y counting 
wltl.Cl1lt my host. When once the Govprnmf'nt set thoir hCRrt, upon n 
TlRrtHlIlnr collrse of ~tio , t.hev are not likely t,o be d'evinted by whM;cver 
We IJlRY do in this House. That ill a. Ip.Rson whioh I hltv.! learnt i ~ 
t~ese fow. yeRrs. That is why I nnd thRt mv HcmourAblerriend Mlcl 
blR colle.Rgue!! who oooUPY the front benches on the other side of the 
Hous:· have done Rll thRt they eQUId' t,o reduce these bodies to 1\ 90rt of 

• 
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ornamental a.ppendage to Government, which does no good oi·1 .. 
HOUSll or to the Government in any manner. When we first elected these· 
panels we thought that we were placing some of our colleagues in a 
position to become more useful, in II. position in  wb:ch they would be 
t!nabled to see the inner working ot the machinery of Government til. 
far greater advumtllge than we in this House cnD. But as ma.tters stand' 
at r j'()sent, the panels of these Committees have been red'ueed to no-
bett','r thflll Honours Lists. There arc· 80 many names proposed, and S(l· 
many persons elected and a fortunaote few Ilmong them arfl in the end 
selected by the Government. 1'hey seldom meet and' more seldom discuss 
hnything but trivia.lities. That is thfl position to which my Honourable 
friend and his colleagues have reduced these Committees. Well, Sir, my 
Honoura.ble friena and his colle agnes ure loud in their protestations that. 
they have dono all that they cnn to work the reforms and make them Q 
6ucceSt;, and that it is only the obduracy of the non-officials that is fes-
ponsible for the unsatisfactory working of the refonDS. Here is a test_ 
What have you donll with regard to these Committees? I would advise my 
Honourable friend Sir Alexander Muddimlln to read the report of the Joint. 
llarliamentary Committee. Proba.bly he knows a good deal more about 
these things than many of us here. Still I would recorpmend him to< 

study the report 2£ the Joint Pnrliamentary Committee and the recom-
mendation made 6y the Montagu-Chelmsford Report in this connection, 
and the evidence given before the .T oint Parliamentary Committee by 
retired Government officia.ls like Sir John Hewett, Sir James M&ston ani 
Sir William Meyer. I do not Ilsk my Honourable friend to ·attach any 
weight to the non-official opinion that was voiced in this conneotion beforG-
the Joint Parliamentary Committee. 

IIr. K. A. J'innah (Bombay City: Muhammadan Urban): Why not? 

Kr. K. O. 11801)': Because I know they will not attach any value' 
tt) that opinion. So, I say, read _the evidence of Brr William Meyer, Sir 
John Hewett and Lord Meston hlmself and see whether you have carried 
out the intentions ~  the Montagu-Chelmsford Report and the Joint 
Farliamentary Committee had in mind in recommending the co,nstitutiort 
oi these Committees and the intention which t ~s House had in recom-
mending. the e"tablishment, of these Committees. After he has read that, 
I have no doubt that-my Honourable friend will admit that so far the..'1e' 
Committees have Dot proved B success, and either he will he prepa.red to 

place real questions of pol';cy before these Committees and tak6' 
1 P.M. thf'ir A.dvice on all important occasions, or vote with us in thlt 

.1lome lobby, that ill to lIay, the .. Noes" lo.bby. 

I[r. Prealdent: The question ill: 

.. That this Assembly do procced to .. Jeet in t.he mA ~  dMcrihed in the ru)". 
published in the Home Department Not.ification No. F.-49, dated the 22nd A ~ 8t. 
11122. ItS amended by the Home Depul'tml'nt Notification No. D.-794·C., dated thlr 
30th January, 1924, 4 panels o si8ti ~ of 9 em , ~ Mch, from which the memben 
of the 4 At i ~ Committ&es to udvise' on RUUjr-cts in thfl Home Department. the 
Commeroe Department, the Department of Education. Health lind Lands, and the 
Department of Jnduatrillll and Labour, respectively, will be nominated." 

" 
Sir Hart Singh Gour: I have my arvendment, Sir. 
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JIr. President: The amendment is out of order. Clearly the Honourable 
Member cannot raise that matter, since it is already provided for in the 
1 ulcs. He can recommend to the Governor General that those ruJes. 
be redrafted for t~is purpose. 

Slr  Hari Singh Gour: I am prepared to move it in that form. 

JIr. President: He must· do so on B Resolution; he cannot do it here. 

The Assembly div:lded: 

AYES-40. 
Abdul Mumin, Khan Bahadur 

Uuhammad. 
Abdul Qaiyum, Nawab Sir Sahibzad". 
Abdul Kusem, Maulvi. 
Ahmed, l'tfr. K. 
Akram ~ i , Prinoe .~. J.f. M. 
Ashworth, Mr. E. H. 
Bhore, Mr. J. W. 
Blackett, The Honourablt: Sir BaRil 
Bray, Mr. Denys. 
Burdon, Mr. E. 
Calvert, Mr. H. 
Clarke, Sir Geoffrey. 
Clow, Mr. A. G. 
Cocke, Mr. H. G. 
Co!grave, Mr. W. A. 
Dalal, Sardar B. A. 
Fleming, Mr. I:' G. 
Ghose, Mr. S. O. 
Graham, Mr. L. . 
lIi. .. , Sinp:h. ~  Eahadur Captain 
Hudson, Mr. W. F. 

Abdul K&l':m, Khwaja. 
Abhyankar, Mr. 1101. V. 
Acharya, Mr. M. K. 
Ahmad Ali Khan, Hr. 
Aiyangar, Mr. O. Durailwami. 
Ajab Khan, Captail1• 
Beh .. ] , Mr. D. V. 
Ohettv, Mr. R. K. ShanDlukham. 
Du, ·Mr. B. 
Du, Pandi. Nilakanth .. 
Dutt, Mr. Amar Nath. 
GuIab S'ngh, Sardar. 
Han8 Raj, LaIa. 
H Itri I'rnsad Lal, Rai. 
Ismail Khan. Mr. 
Ivengar, Mr. A. Ranll;aswami. 
Jeeiani, Haji S. A. K. 
Ka.sturhhai Lltlbhai, Yr 
Kazim Ali, Shaikhoe.Chatgam Maulvi 

MuhamlllAd. 
Kelkar. lolr. N. O. 

The motion was ado!'!ted. 

Illnes, The Honourable Sir Charles. 
Marr, Mr. A. 
McCallum, Mr. J. L. 
Mitra, The Honoul'abl .. Sir BllUpendl'll. 

Nath. 
Moh', Mr. T. E. 
Muddiman, The Honourable Sir' 

Aloxander. 
Mutalik, Sardar V. N. 
Naidu, Mr. M. C. 
Raj Narain. Rai Bahadur. 
Rangachariar, Diwan Bahadur T. 
Reddi, Mr. K: Yenkataramalll&. 
Rushbrook·WiIliams, Prof. L. F. 
Sastri, Diwan Rl&hadur C. V:. 

Viwanatha. 
Sim, Mr. O. G. 
Singh, Rai Bahadur S. N. 
Sykes, Mr. E. F. 
Tonkin8on, Mr. H. 
Webb, Mr. M. 
Wilson. Mr. R. A. 

i ~, Pand'it Madan Mohall. 
Mehta, Mr. Jamnadas M. 
Mi •• , Pandit Harkaran Nath. 
Murtuza Sahib Bahadur, Mauivii 

Sayad. 
Nambiyar, Mr. K.  K. 
Nehru, Dr. KiaheolaJ. 
Nehru, Pandit Motilal. 
Nehru, Pandit Shamlal. 
Neogy, Mr. K. C. 
riyare L&l, Lala. 
!tRy, Mr. Kumar Sankar. 
Roy, Mr. Bhabendra Chandra. 
Sadiq Hasan. Mr. S. 
Samiullah Khan, Mr. M. 
Sarfar .. v. ~8 i  Kha.n, Khan-
Bahltdur. 

Shafe!', MauIvi Mohammad. 
Sinha. Kumar Ganganand. 
Wajihuddin, Haji. 

Mr. President: As "result of the decision jURt made, I hRve m 
~ o e that nominations o~t o panel will be received in the office of 
tl,le ASRembly up to 12 noon on'1;bursday, the 19th of February, and eleo-
tions fol' aM Committees will be held in this Chamber on TUElsdav the-
24th of February.. • ' 



THE }>mSONS (A ~  BILlJ. 

The Honourable Sir Ale'xander Muddiman (Home Member): S;r, I bt'g 
to·move for leave to introduce a nill to amend the Prisons Act, 1894. 

The Bill which I Reek to introduce is 0. very small one. It makes 
<:ertain minor l\llumdmeuts in the present Act to give effect to some of the 
~ oomme tio 8 of the Indian ;JlI.:ls Committee. All the rccommenda-
·.ions to which this Bill gives ofTl'ct have been set out in the Statement of 
·Objects and Heasons. All thestl amendments Ilre in favour of the subject 
.tmd will ttH'refore probably commend themselves to this House. 1 move. 

lIIr. President: The question is: 

.. T hat leave he given to int·rodllce a. Dill to amend the Pri8QnB Act: 1894." 

The mot-:on was adopted. 

The Honourable Sir Alexander Muddiman: S'r, I introduce the Hill. 

THE CA 1 ~ , (AMENDMEN'I') BILL., 

Mr. :1:. Burdon (Army Secretary): Sir, I move for loave to introduce 
Ii Bill to ~e  the Cantonments Act., Hl24. 

It is hardly necessary for me to add anything to what is said in the 
1:)tatement of Objects IlJl.d Heaflons. The B;ll which I desire to introduce 
is of a vpry fI;mple and fonnal cha.ra.cter. I daro. say there are many 
Honourable Members in this House who will remember thllt t (~ proparation 
and the paRsage-of the CantonmentR Act of 1924 were pressed forwllrd. 
\V"ith a oonsiderable degree of expedition. 'l'his was dono ~  order to meet 
the public opinion which WIlR anxious that the reforms in cant;onment 
"dm;nistmtinn, which would he embodied in the Act, should be introducQd 
us early as possibk It is, therofore, perhlllps hardly 8urpris:ng that suhse-
-quent experienoe haR brought to light a relatively small number of minor 
defects which it is the object of th;s Rill to remove. Sir, I move for leave. 

MT. Pres!d8nt: 'rile question il!l: 

.. That leave be given to introduce It Bill to amend the Cau/mlll,ents Act, 1924." 

The motion was ndoph>d. 

• Kr. B. Burdon: Sir, I introduce the Bill. 

THE CONTEMPT OF COURTS BILL. 

Tile Honourable Sir Alexander M:uddlman (Hom£' Member'): Sir, I 
TI1.ove: 

"That the Dill to define and limit the o . ~ of certain CourtN in punillhing 
contempts of Courts, he circulated for the purpose of pliciting opinionfi j,heraon." 

J introduced thiA Bill only three dRYS ago nnd the observations which 
1 made on thBt ocoasion must he' within the recollection of t.he House. 
fl.' think, therr.fore, ths.t it will he  unnecessRry for me to go ivto the pro-
'"Visions which this Bill seeks to introduoe into Isw. I will merely say in 

( 111t ) 
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BUpport of the motion that the Rill be i t~  that this Beems to be 
clearly a Bill on which we should have the opin!ons of the High Courts 
themselves !;linea their own powers are affected and we should also ~ e 
the opinions of the local Governments as well as the opinions of the local 
public. When thesc' opinions are received we shall be able to consider 
the Bill in a Select Committee and eomp. to conclusions on the proposed 
new law. With these observations, Sir, I move for the circulation of the 
Bill. 

Sir Hart Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I should like to mnke a fp.w observutions on the scope and 
object of this Bill before it goes into circulation. In the first place, I 
should like to correct a few printing errors which have crept in in the 
Statement, of Objects Irnd Reasons. Rrference is made to 17, Calcutta 
Weekly Notes, page 1285. The caBe will be found reported on page 1258. 
It is said thnt there were two CRses Iil£ the Ca.lcutta High Court. Honour-
able Members will find that t,here is only one C8se reported both in 17, 
Calcutta Weekly Not.€s, 1253," and 41 Cnlcutta, 173. The two cases are 
the sllJIle. The name Girindrn Mohan Das is alBo wrong. It is the case 
of the Amrita Bazar Patrika in the Barisal case. Referring to the third 
casc taken from 21 Madras Law Journal, 882, I think "the correct reference 
is 10, Madras Law TimeR, page 209-12 I. C. 2\}3. I make these observa-
tions, Sir, in cuse Honourable Members who wish to refer to the cases 
themselves might like to Sef) them. 

Now, Sir, I wish very briefly to take the Members of this House 
through the law bearing upon this subject. The Honourable the HomE' 
Member in ;ntroducing thiR Bill stated that there was a di'Vergence of 
opinion between the Madl'l\R and thc Bombay High Court.s on thp, one 
side and the Calcutta High Court on the other. It is RO. But if you 
examine thfl facts of the Madras case you will find that what happened 
there was this. A certRin pleader hlLd sent a. certain notice to a sub-
ordinate judge threatening certain civH ~ ee i s .and thereupon the 
C8Se was reported to the High Court consisting of the Chief Justice and his 
two associate Judges. The Vakil who a.ppeared on behall of the pleader im-
mediately threw himself on the mercy of the Court by tendering an apology 
for his client's indiscreet act and said that he did not wish to complain 
of the jurisdiction of the Court hut the Court nevertheless had some doubts 
about their jurisdiction and they asked him to urgue the question as an 
amiou. curia and he Rrgued it and the Honourahle Judges of the High 
Court say that they have their jurisdiction under common law. As to 
this Lord Ha.Iebury in his" Laws of England ", Vol. 7, page 281, footnote 
(,,), S8YS: 

.. The origin ef the summary jurisdiction in the common law courts is obscure." 

And yet it is the standpoint of the MadraR High Court. It wa.s a Mse in 
which 'l'heir I .. ordships of the Madras High Court, pronounced an obl'teT 
dictum which was not necessary for the decision of thatCllse. In the 
Bombav case the Honollrnble the Chief .Justice Bnd Mr. Justice Lalubhai 
Shah (Jiffered. Sir Lnlllbhni Shah ngreed with the Honourable the Chief 
Justice of Bengal. Wit,h tIl(' utmost deference may I point out that the 
learned Chief Justice overlookerl onn salient feature of the case pointed 
out by the Special Beneh of the High Court, presided over by no less a 
J ~e t,h8Jl Sir Lawrence .T enkinRl, Rnd Mr. Justice Moqkerjee and his 
third associate Mr. Justice Stephen, who all agreed that the jurisdiction 
was limited to the King's Bench 'lind that under common law the High 
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:Court of Calcutta. had no jurisdiction to deal with cases of contempt arising 
.in proceedings before subordina.te Courts. 

Now, let me briefly state to the House what the question at issue is. 
"'rhe question at issue is this. Have the High Courts in India jurisdiction 
·to pUnish summarily without a trial QIld without the right of appeal a 
person who commits contempt of Courl before a subordinate Court? This 
is the sole question in the case. The Madras and the Bombay High 
'Courts in the cases to which I have referred rely upon certain English 
-cases. But the Honourable Judges of the Calcutta High Court have 
'pointed out that this is a peculiar privilege of the King's Bench and there-
fore the High Courts in India by their constitution never received that 
privilege. Their Lordships of the' Calcutta High Court  might have cited 
the high authority of Sir James Stephen who in the History of the Criminal 
Law, Volume I, page 93, deals with tl1is point. I read this passage because 
a very important question turns on it. This 'Passage says: 

.. The Court of King's Bench represented so ~  of the ordinary jurisdiction of 
the Curia Regis as was not appropriated to the Common Pleas and the Exchequer. It 
had no definite known beginning as a separate institution, but the following points 
-in relation to it may' be noticed. The name .. Curia Regis" begins, according to 
Madox, to ceue to be used in the Records after the enactment of MajPIa Charta, 
.and the pleas which would have been described as being held in "the Curta Regia are 
.said to be held coram ipso rtgt. This form of exprell8ion correspond. to the style 
which belonged to the Judges of the Court of Queen's Bench down to its abolition, 
~ the Justices of our Lady the Queen assigned to hold pleas before the Queen herself'. 
It al80 corresponds to the singular legal fiction which supposed the king to be in 
'8Ome mystical way personally present in the Court of Queen's Bench (it may be in 
.all the superior courts) which was the reason assigned for the extreme severity with 
which con tempts of such courts might be punished." 

'The peculiar jurisdiotion of the English King's Bench is traceable there-
fore to the fact tha.t it was there believed by a legal nction that the King 
was himself present there, and consequently he had summary and ~  

jurisdiction to punish all contempt without trial and without any right of 
appeal. The Chief Justice of the Calcutta High Coun (Sir Lawrence 
Jenkins) pointed out that this arbitrary and uncontrolled power was a power 
which arose under the English constitution and was centred in and confined 
to the King's Hench, and he therefore points out that that is not the power 
which any of the colonial Courts roceived with their charter or with their 
·constitution. This is admitted hy the two other High Courts. Honour-
able Members will further see that during the last 300 years that the 
'English constitution hus been developed this power has not been enlarged, 
but., on t ~ other hand, has been curtailed by tho case law to which I 
am ,about to refer. Lord Halsbury in his" Laws of England" points out 
that it lS ('nly in cases where the contempt of Court seriously prejudices 
the trial that tho Court will punish, and this was decided in the case 
·of Rex ver8U8 Dolan., 2 Irish Reports, 260. I therefore submit" Sir, that, 
so fur as the English law is concerne4, the power is almost .an anachronism, 
and Mr. Justice Mukerjee in delivering his jurrgment in the Special Bench 
·case of the Calcutta High Court, points out that even a.s far back as the 
civil law this power was never exercised. I:will read to you II passage, 
s very short one, from 41 Calcutta, 200: 

.. This reluctallce of the Courts to take action, except in cas()s of great gravity, 
may be traced to quite respectable antiquity. Historians record that when Emperor 
.Augustus desired to punish a historian for contempt, Mecaenlls advislld ,..im that the 
best policy was to ~t such things PIISS and, ~ o~ otte . Ca!8ar said on a similar 
<lccasion that to retaltate was only to contenl.l w1th Impudence and put oneself on the 
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,same level, and even Tiberius acted upon the same view. The TheodoaillD Code also 
.made this the law and expressly declared that slanderers of Majesty should be 
unpunished, for if this proceeded from levity, it was to be despised, if from 
madness it was to be pitied, and if from malice, it was to be forgiven, for all 
.luch sayings were t~ be regarded according to the weight they bore." 

I quote this for the purpose of showing that that not only embodies the 
view of the Judges of the Calcutta High Court, but that they point out 
.that for a long period in history in the civil law of Rome this' arbitrary, 
,uncontrolled power of punishing the counsel and the press .lor contempts of 
-court has not been exercised, except in cases of the gravity to which 1 
have adverted. Now, Sir, I further wish to point out to this House that 
1egal writers, both in England and America, have regarded this power as 
.almost obsolete and exercisable only by the Court of the King and in 
-exceptional cases. I refer to an article in 16 Law Quarterly Review, at 
.page 292, Cited by Lord Halsbury ill his "I .. uws of England ", volwne 7, 
page 28, foot-note (e), and I beg to draw the attention of this House to the 
American view stated in 25 Harvard Law Review, page 561, cited by 
Mr. Justice Mookerjee in 41 Calcutta, at page 251. 

Now, Sir, to sum up this part of my argument, I fmd it comes to this, 
that the power of summary disposal of contempt cases was unknown to 
the civil law. It was limited in England to the King's Bench, and in 
India the High Court of Calcutta have laid down that that power of punish-
..ing for contempt was not inherited by the late Courts, of which the Calcutta 
High Court is the successor .. The Honourable the Home Member, in 
introducing the Bill, referred to a similar motion made in 1914. I have 
before me, Sir, the proceedings of the late Imperial Legislative Council 
'Of the 18th March 1914. Printed on page 858 I find that Sir Reginald 
"Craddock. in introducing the motion for st.rengthening the existing law, 
wanted to add two sections after section 288 of the Indian Penal Code, 
namelv, sections 288A and 288B. In other words, what he wanted to do 
waB to add two scctions to the Indian Penal Oode, but he did not intend to 
provide for the summary disposal of contempt CMes, and he gave very 
'good reasons why summary disposal of such cases was inadvisable. I 
'give you his words. He says: 

.. Moreover even Judges are human, and it is well to guard against the possibility, 
I will say t,he remote possihilit.y, that the outraged ee i ~ of the Judge might lead to 
;a somewhat hasty or severe treatment of contempt of Judicial authority. The BilL 
therefore, contemplates that offences of this kind should be ordinary offences instituted 
-and tried as such hy the appropriate Courts." 

:So that in HH4 the intentio'l of the Government of India waB to deal with 
·contempt cases by incorporating t,wo sections into the Indian Penal Code, 
and t.he offender would be tried under t t~ ordinarv Code of Ct'iminal Pro-
'Codure. In this respHct, as I shall presently point out to this House, this 
Bill makes a departure, and a departure against the interests of fOe 
'subject. 

Now, Sir, I shall very briefly sta.te to this House how far this Bill is 
Intended to strengthen the present law. If Honourable Members will turn 
to clause 4 of the Bill, t,hcy will find t.hat it enables the High Courts to 
prescribe their own procedure for the punishment of. such offenders. In 
.other words, it is intended t.o give the High Courts an Elhsolutely plenary 
jurisdiction to deal with CRses of contempt committed in the subordinat'(> 
courts fLnd \vi,hout uny right of appeal. The socond point to which I would 
invito the attention of this Hous<\ is that the definition of the words 
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"c<)ntern pt of' court" is far too wide, and wider than has found favour with 
the' ~ is  Judges. Any at,tempt to interfere with or obstruct the 
administration of justice is defined in clause:.! as amounting to contempt bf 
Court. I have already pbintcd out to this House that in England any 
obstruction or interference with the administration of justice is not treated 
as contempt of Court unless it seriously prejudices the trial. And Honour-
able Members will further find that in England contempt of Court is 
divided into two classes, criminal contempt of Court and contempt in 
proeedure. and it is only in the case of criminal contempt of Court that 
the summary procedure is applicable to 1.he King's Court. I therefore 
submit, Sir, that the definition of "('.ontempt of Court" as given in clause 2-
ombraces not only what would be regarded as criminal contempt but also-, 
contempt in procedure. 

My next submission to the House is that under clause 2', sub-clause (2), 
it is provided that: . 

.. whoever commits IIony contempt of court in respect of Il Court specified in t.he· 
Schedule or  of a court subordinate thereto may be puni8hed with imprisonment for 
a term which may extend to six months, or with fine or with both." 

'Honourable Members will find that in England it iR only when an indict-
ment on information is not calculated to serve the end of justice that 
summary procedure is resorted to. Matthew Judge in Re Maria Annie 
Davis (1888), 21 Queen's Bench Division, page 236, ,ut page 239 observed: 

.. Recourse ought not to be had to process of contempt, in aid of a civil remedy, 
where there is any other met o~ of domg justice." 

These are the sapient words of Q learned .J udge and I beg to ask what 
effect has been given to them in sub-clause (2) of clause 2. I therefore 
submit that when this Bill goes out to the public for the purpose of elicit-
ing opinions thereon, the Home Department should draw the attention 
of the Honourable Judges in the different })rovinces to what the state of 
the English law is, to what the state of the American law is, to what the 
state of the Civil law is and how in 19B it was the intention of Govern, 
ment to bring CBses of contempt under the ordinary law of criminal proce-
dure and why now for the first time the Government of India have thought 
fit to have recourse toO this summary procedure in disposing of such cases 
without providing for any right of appeal. 

One more point, Sir. Honourable Members will find that in clause " 
of the Bill provision is made towards the end that either they may make 
rules or a Qourt flO specified in the Schedule shall have in such proceedingh 
all the powers conferred on the Court in the exercise of its original crimi-
nal jurisdiction. Now I beg to ask what original criminal jurisdiction do 
the High Courts of Allahabad, Patna, Lahore. Rangoon, and the Courts 
of the Judicial Commissioners named in the schedule, exercise? And I 
further beg to ask, Sir, if under dause 4 of this Bill the High Courts are 
free to make their own rules, what directions have ;vou given that what-
ever punishment is inflicted upon an offender the punishment shall be sub-
ject to the right of appeal? Honourable Members will see, if they refer 
to the three Cllses, the Madras, Bombay nnd Cnle.utt,R cases to which re-
ference has been made in the Statement of Objects Ilnd Reasons, that in. 
every one of thoflfl raRe!! the HiA'h Courts hud t,o ndmit thllt ~ e question 
was not free from difficulty, In the Bombay case the Chief ',Justice, when 
he found thllt his associate .Judge, Mr,' Justice Ahnh, WIlS agninRt him and' 
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wae-:in i ~ t ·oi following the Calcutta view, said: "In view of the. conBict 
of ,authority I shall discharge the ~  and the judgment, therefore, of 
the .. Bomba.y ~ .Co t became an obiter «ijctum. In t ~ ~ case 
three Judges of the Special Bench had to deal with the case of eertain 
CODlmente .. which the Amrita Ba6ar Patrika had.,. made on wha.t is known 
no.w. as the Barisal Conspiracy Case and they pointed out 'that it is not 
o'IWry. criticism of II. pending case before a o i ~ Judge that consti· 
tutes contemptd Court but AUch, as would seriously prejudice the trial 
of. the ,case. Anti I heg to ,submit that if any definition of contempt of 
Court is to be fOlroulated by the Government of India it should be upon 
tht! ' narrow· lines laid down by the English Courts and approved by the 
Caleutta.Judges. ·1 therefore submit, Sir, that while I cannot 0ppol\e 
the motion ,of the Honourable the Home Member for circulation, I would 
ask him to examine his position in the light of the remarks I have m . ~, 

for I have 'no doubt that this Bill at lelist requires to be 'redrafted and its 
prtlvisioDs· in many places revised before it is brought up again for further 
conaidera tion. 

( ~  'The . question is: . 

.. That. the mn to define and limit the .powers of certain Courts in puniahing 
coutempts of Courts, ue circulated for t1le purpose of eliciting opinion. thereon." 
The, motion was adopted. 

'l'hc, Assembly th('n adjourned, till Elel'en of the CIQQk on es ,i ~ .. 
17t.h .Febll.uary •. 192.'). . • 
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